DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

ACE SOFTWARE EXPORTS LIMITED

Registered Office: 801 Everest Commercial Complex, Opp. Shastri Maidan, Rajkot, Gujarat, India, 360001. | CIN: L72200GJ1994PLC022781 | Tel. No.: 0281-2226097 | Email ID: investorinfo@acesoftex.com | Website: https://www.acesoftex.com/

IN TERMS OF REGULATIONS 13(4), 14(3) AND 15(2) OF THE SECURITIES AND EXCHANGE
BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,
2011, AND SUBSEQUENT AMENDMENTS THEREOF (“SEBI (SAST) REGULATIONS”).

OPEN OFFER FOR ACQUISITION OF UP TO 16,02,560 (SIXTEEN LAKHS TWO THOUSAND FIVE
HUNDRED SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF %10/- EACH (“EQUITY
SHARES”) REPRESENTING THE ENTIRE PUBLIC SHAREHOLDING CONSTITUTING 25.04%
OF THE EMERGING VOTING CAPITAL (AS DEFINED BELOW) OF ACE SOLFTWARE EXPORTS
LIMITED (“THE TARGET COMPANY”) AT A PRICE OF ¥ 35/- (RUPEES THIRTY-FIVE ONLY) PER
EQUITY SHARE (“OFFER PRICE”) FROM THE PUBLIC SHAREHOLDERS (AS DEFINED BELOW) OF
THE TARGET COMPANY, BY AMIT MANSUKHLAL MEHTA (“ACQUIRER”) ALONG WITH VAISHALI
AMIT MEHTA (“PAC”) PURSUANT TO AND IN COMPLIANCE WITH THE REGULATION 3(2) AND 4
OF THE SEBI (SAST) REGULATIONS (“OFFER” OR “OPEN OFFER”).

This detailed public statement (“DPS”) is being issued by Vivro Financial Services Private Limited, the
manager to the Open Offer (“Manager to the Offer” or “Manager”), for and on behalf of the Acquirer
and PAC, to the Public Shareholders (as defined below) of the Target Company, pursuant to and in
compliance with Regulation 13(4), 14(3) and 15(2) of the SEBI (SAST) Regulations and pursuant to the

public announcement (“PA”) dated January 06, 2024 filed with the Securities and Exchange Board of India
(“SEBI”), BSE Limited (“BSE”) and the Target Company, in terms of Regulations 3(2) and 4 of the SEBI
(SAST) Regulations.

For the purpose of this DPS, the following terms shall have the meanings assigned to them below:

“Emerging Voting Capital” shall mean the total voting equity share capital of the Target Company expected
as of the 10th (Tenth) working day from the closure of the tendering period for the Offer. This includes
Equity Shares to be allotted by the Target Company pursuant to Preferential Allotment, subject to the
approval of the shareholders of the Target Company and other statutory/ regulatory approvals.

“Public Shareholders” shall mean all the public shareholders of the Target Company who are eligible to
tender their Equity Shares in the Offer, except the Acquirer, PAC and existing members of the promoter and
promoter group of the Target Company pursuant to and in compliance with the SEBI (SAST) Regulations.
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ACQUIRER, PAC, SELLERS, TARGET COMPANY AND OFFER:
Amit Mansukhlal Mehta (“Acquirer”)

. Amit Mansukhlal Mehta is son of Mansukhlal Manilal Mehta and is an individual resident of the aged

49 years and residing at 833, Takshashila Society -2, Near Phulchhab Press, Opp. Star Plaza, Rajkot-
360001, Gujarat, India. Email id: amit@aceinfoway.com. He holds the degree of Bachelor of Business
Administration from Saurashtra University and has an experience of more than 24 years in the field of
web/software development, Digital Marketing, e-commerce and CAD & Architectural Services.
Acquirer does not hold any Equity Shares of the Target Company. Acquirer has not acquired any Equity
Shares of the Target Company between the date of PAi.e., January 06, 2024 and the date of this DPS.
Acquirer does not belong to any group.

As of the date of this DPS, there are no directors representing Acquirer on the board of the Target
Company.

As of the date of this DPS, Acquirer does not have any relationship with or interest in the Target
Company except for the Underlying Transaction, as detailed in Section Il (Background to the Offer),
that has triggered this Open Offer.

As of the date of this DPS, Acquirer is not prohibited by SEBI, from dealing in securities, in terms of
directions issued by SEBI under Section 11B of the SEBI Act or any other regulations made under the
SEBI Act.

The net worth of the Acquirer as on January 09, 2024 is ¥ 16,81,16,375/- (Rupees Sixteen Crore
Eighty-One Lakhs Sixteen Thousand Three Hundred Seventy-Five Only) as certified vide certificate
bearing Unique Document Identification No. (“UDIN”) 24142191BKAFOV9951 dated January 09,
2024 issued by CA Rutvik S Thakkar (Membership No. 142191) proprietor of Rutvik S Thakkar & Co.
Chartered Accountants, FRN: 136756W, having its office at 203, Scarlet Gateway, Opp. Riviera Antilla,
Prahladnagar Corporate Road, Satellite, Ahmedabad - 380015, India, Tel. no. 9979987200, email ID:
rutvikt@gmail.com.

Vaishali Amit Mehta (“PAC”)

. Vaishali Amit Mehta is spouse of Amit Mansukhlal Mehta and is an individual resident of the aged 46

years and residing at 833, Takshashila Society -2, Near Phulchhab Press, Opp. Star Plaza, Rajkot-
360001, Guijarat, India. Email id: vmehta2223@gmail.com. She holds the degree of Bachelor of
Commerce from Saurashtra University and has an experience of 15 years as a data research analyst.
PAC does not hold any Equity Shares of the Target Company. PAC has not acquired any Equity Shares
of the Target Company between the date of PA i.e., January 06, 2024 and the date of this DPS.

PAC does not belong to any group.

As of the date of this DPS, there are no directors representing PAC on the board of the Target Company.
As of the date of this DPS, PAC does not have any relationship with or interest in the Target Company
except for the Underlying Transaction, as detailed in Section Il (Background to the Offer), that has
triggered this Open Offer.

As of the date of this DPS, PAC is not prohibited by SEBI, from dealing in securities, in terms of
directions issued by SEBI under Section 11B of the SEBI Act or any other regulations made under the
SEBI Act.

The net worth of the PAC as on January 09, 2024 is 34,66,52,538 (Rupees Four Crore Sixty-Six
Lakhs Fifty-Two Thousand Five Hundred Thirty Eight Only) as certified vide certificate bearing UDIN:
24142191BKAFOW8274 dated January 09, 2024 issued by CA Rutvik S Thakkar (Membership No.
142191) proprietor of Rutvik S Thakkar & Co. Chartered Accountants, FRN: 136756W, having its office
at 203, Scarlet Gateway, Opp. Riviera Antilla, Prahladnagar Corporate Road, Satellite, Ahmedabad -
380015, India, Tel. no. 9979987200, email ID: rutvikt@gmail.com.

Except PAC, there are no other persons acting in concert with the Acquirer for the purpose of this
Open Offer. While persons may be deemed to be acting in concert with the Acquirer and/or PAC in
terms of Regulation 2(1)(q)(2) of the SEBI (SAST) Regulations (“Deemed PACs”), however, such
Deemed PACs are not acting in concert with the Acquirer and/or PAC for the purposes of this Open
Offer

Information about the Selling Shareholders:

There are no Selling Shareholders (“Sellers”) in the Underlying Transaction.

Information about the Target Company

. The Target Company was incorporated on August 17, 1994, as Ace Software Exports Limited under

the provisions of the Companies Act. 1956 vide certificate of incorporation issued by Registrar
of Companies, Gujarat, Dadra & Nagar Haveli. The Corporate Identification Number of the Target
Company is L72200GJ1994PLC022781. There has been no change in the name of the Target
Company since its incorporation.

The registered office of the Target Company is situated at 801 Everest Commercial Complex, Opp.
Shastri Maidan, Rajkot, Gujarat, India, 360001. Tel. No.: 0281-2226097, Email id: investorinfo@
acesoftex.com, website: https://www.acesoftex.com/.

The Target Company is engaged in the business of Document Management, Digital Publishing and
Data Conversion and Technological solutions.

The Equity Shares of the Target Company are listed and traded on BSE Limited (“BSE”) (Security
Symbol: ACESOFT, Security Code: 531525). The ISIN of the Equity Shares is INE849B01010.

The authorized share capital of the Target Company is ¥ 6,00,00,000 (Rupees Six Crore only)
comprising of 60,00,000 (Sixty Lakhs) Equity Shares of the face value of ¥ 10/- each. The issued,
subscribed, paid up and voting equity share capital of the Target Company is ¥ 4,68,00,000 (Rupees
Four Crore Sixty-Eight Lakhs Only) comprising of 46,80,000 (Forty-Six Lakhs Eighty Thousand Only)
Equity Shares of face value of ¥ 10/- each.

As per the shareholding pattern filed by the Target Company with the Stock Exchanges for the quarter
ended September 30, 2023, the Target Company has disclosed that: (i) there are no partly paid up
Equity Shares; (ii) it has not issued any convertible securities; (iii) it has not issued any warrants; (iv)
there are no locked in Equity Shares of the Target Company, and (v) there are no Equity Shares held
by promoters which are pledged or otherwise encumbered.

The Equity Shares of the Target Company are infrequently traded on BSE within the meaning of
Regulation 2(1)(j) of the SEBI (SAST) Regulations.

The key financial information of the Target Company as extracted from its respective audited
consolidated financial statements as of and for the financial years ended on March 31, 2023, March
31, 2022, and March 31, 2021, is as set out below:

(Amount in Lakhs)
For the period | Financial year | Financial year | Financial year
Particul ended September | ended March | ended March | ended March
articufars 30, 2023 31,2023 31,2022 | 31,2021**
Un-Audited Audited Audited Audited
Total Revenue 510.47 1,076.30 1,059.32 951.01
Net Income 71.64 11.48 (80.83) (95.88)
Earnings per Share
 per share) 1.53 0.25 (1.73) (2.05)
Net worth/ .
Shareholders’ funds Not Applicable 1,635.31 1,620.71 1,670.76

The financial information of the Target Company is extracted from the audited financial statements
filed with the BSE Limited and available on www.bseindia.com as per Regulation 33 of Securities and
Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulation, 2015.
Details of the Offer

. The board of directors of the Target Company, at its meeting held on Saturday, January 06, 2024,

approved the execution of the Share Subscription Agreement (“SSA”) amongst the Acquirer, PAC and
the Target Company in terms of which, the Target Company, subject to inter alia receipt of approval
from the shareholders of the Target Company, fulfilment of certain conditions precedent and receipt
of other statutory/ regulatory approval, as may be required, approved the issuance and allotment
of 12,47,360 Equity Shares of the face value of ¥10/- representing 19.49% of the Emerging Voting
Capital of the Target Company (“Subscription Shares”) at a price of Z35/- per Equity Share by way
of allotment on preferential basis to the Acquirer and PAC for a total consideration of ¥ 4,36,57,600
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(Rupees Four Crore Thirty-Six Lakhs Fifty-Seven Thousand Six Hundred Only) (“Preferential
Allotment”) in accordance with the provisions of the Companies Act, 2013 and the rules framed
thereunder and Chapter V of the SEBI (ICDR) Regulations and any other applicable law for the time
being in force. Hereinafter referred to as “Underlying Transaction”.

This Open Offer is a mandatory open offer made in compliance with Regulations 3(2) and 4 of the
SEBI (SAST) Regulations, triggered upon execution of the SSA and classification of Acquirer and PAC
as joint promoters of the Target Company.

This Open Offer is being made by the Acquirer and PAC to the Public Shareholders to acquire up to
16,02,560 Equity Shares (“Offer Shares”) representing the entire Public Shareholding constituting
25.04% of the Emerging Voting Capital the Target Company at a price of ¥ 35/- (Rupees Thirty-
Five only) per Equity Shares (“Offer Price”) from the Public Shareholders of the Target Company,
aggregating to a total consideration of ¥ 5,60,89,600/- (Rupees Five Crore Sixty Lakhs Eighty-
Nine Thousand Six Hundred Only) (assuming full acceptance) (“Offer Size”), payable in cash in
accordance with Regulation 9(1)(a) of the SEBI (SAST) Regulations.

Post completion of the Underlying Transaction, the Acquirer and PAC will hold 44.53% shareholding of
the Emerging Voting Capital of the Target Company and shall be classified as a promoter of the Target
Company along with the existing promoter and promoter group of the Target Company in accordance
with SEBI (SAST) Regulations and SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2018 (“SEBI (LODR) Regulations”).

As of the date of this DPS, the Emerging Voting Capital is as follows:

. No. of Equity | % of Emergin
SCLRETS Shargs ! Voting Ca;?ita?

Fully paid-up Equity Shares as on date 46,80,000 73.12
Equity shares proposed to be allotted pursuant to the preferential
issue approved_by the boar_d of the Targ_et Company on January 17.90.000 26.88
06, 2024 (subject to receipt of requisite statutory/ regulatory " ’
approvals and shareholders’ approval)
Emerging Voting Capital 64,00,000 100.00

The Public Shareholders who tender their Equity Shares in this Open Offer shall ensure that the
Equity Shares are clear from all liens, charges and encumbrances. The Offer Shares will be acquired,
subject to such Offer Shares being validly tendered in this Open Offer, together with all the rights
attached thereto, including all the rights to dividends, bonuses and right offers declared thereof and in
accordance with the terms and conditions set forth in the Public Announcement, this Detailed Public
Statement and as will be set out in the Letter of Offer, and the tendering Public Shareholders shall have
obtained all necessary consents required by them to tender the Offer Shares.

All Public Shareholders (including resident or non-resident shareholders) must obtain all requisite
approvals required, if any, to tender the Offer Shares (including without limitation, the approval from
the Reserve Bank of India (“RBI”) held by them, in the Offer and submit such approvals, along with
the other documents required to accept this Offer. In the event such approvals are not submitted, the
Acquirer and the PAC reserve the right to reject such Equity Shares tendered in this Offer. Further, if
the Public Shareholders who are not persons resident in India had required any approvals (including
from the RBI, or any other regulatory body) in respect of the Equity Shares held by them, they will
be required to submit such previous approvals, that they would have obtained for holding the Equity
Shares, to tender the Offer Shares held by them, along with the other documents required to be
tendered to accept this Offer. In the event such approvals are not submitted, the Acquirer and PAC
reserve the right to reject such Offer Shares.

This Offer is not conditional upon any minimum level of acceptance in terms of Regulation 19(1) of
the SEBI (SAST) Regulations.

This is not a competitive offer in terms of Regulation 20 of SEBI (SAST) Regulations.

. This Offer is not pursuant to any global acquisition resulting in indirect acquisition of Equity Shares

of the Target Company.

The Acquirer and PAC intends to retain the listing status of the Target Company and no delisting offer
is proposed to be made.

Where any statutory or other approval extends to some but not all of the Public Shareholders, the
Acquirer and PAC shall have the option to make payment to such Public Shareholders in respect of
whom no statutory or other approvals are required in order to complete this Open Offer.

To the best of the knowledge and belief of the Acquirer and PAC, there are no statutory and other
approvals required to be obtained to complete the Underlying Transaction contemplated under the
SSA or to complete this Open Offer other than as indicated in Part VI (Statutory and Other Approvals)
below.

In terms of Regulation 23 of the SEBI (SAST) Regulations, in the event that, for reasons outside
the reasonable control of the Acquirer and PAC, the conditions specified in SSA as set out in Part
Il (Background of the Offer) or approvals specified in this DPS as set out in Part VI (Statutory and
Other Approvals) below or those which become applicable prior to completion of the Open Offer are
not received, then the Acquirer and PAC shall have the right to withdraw the Open Offer. In the event
of such a withdrawal of the Open Offer, the Acquirer and PAC (through the Manager) shall within 2
working days of such withdrawal, make an announcement of such withdrawal stating the grounds
for the withdrawal in accordance with Regulation 23(2) of the SEBI (SAST) Regulations.

As on the date of this DPS, the Acquirer and PAC does not have any plans to dispose-off or otherwise
encumber any significant assets of the Target Company for the next 2 (two) years from the date of
closure of the Open Offer, except in the ordinary course of business of the Target Company and
except to the extent required for the purpose of restructuring and/or rationalization of the business,
assets, investments, liabilities or otherwise of the Target Company. In the event any substantial
asset of the Target Company is to be sold, disposed-off or otherwise encumbered other than in the
ordinary course of business, the Acquirer and PAC undertakes that they shall do so only upon the
receipt of the prior approval of the shareholders of the Target Company, by way of a special resolution
passed by postal ballot, in terms of Regulation 25(2) of SEBI (SAST) Regulations and subject to the
provisions of applicable law as may be required.

Upon completion of the Offer, assuming full acceptances in the offer, the Acquirer and PAC will
hold 28,49,920 (Twenty-Eight Lakh Forty-Nine Thousand Nine Hundred Twenty) Equity Shares
representing 44.53% of the Equity Share Capital of the Target Company as on the tenth working day
after the closure of the Tendering Period and the promoter and promoter group shareholding will
reach to 64,00,000 (Sixty-Four Lakh) Equity Shares representing 100% of the Equity Share Capital of
the Target Company.

As per Regulation 38A of the SEBI (LODR) Regulations read with Rules 19(2) and 19A of the
Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”), the Target Company is
required to maintain at least 25.00% public shareholding as determined in accordance with SCRR, on
a continuous basis for listing. However, pursuant to completion of this Open Offer and the Underlying
Transaction contemplated in the SSA, the public shareholding in the Target Company may fall below
the minimum public shareholding (“MPS”) requirement as per Rule 19A of SCRR read with SEBI
(LODR) Regulations. In such an event, Acquirer or PAC will sell such number of Equity Shares to
comply with the above requirements within the time permitted under the SCRR.

The Acquirer and PAC shall not be eligible to make a voluntary delisting offer under the SEBI (Delisting
of Equity Shares) Regulations, 2021, unless a period of twelve months has elapsed from the date of
completion of the Offer period as per regulation 7(5) of SEBI (SAST) Regulations.

The Manager to the Offer, does not hold any Equity Shares in the Target Company as on the date of
this DPS. The Manager to the Offer further declares and undertakes not to deal on its own account
in the Equity Shares of the Target Company during the Offer Period.

BACKGROUND TO THE OFFER:

Acquirer, PAC and Target Company have entered into a SSA dated January 06, 2024 pursuant to
which the Target Company has agreed to issue and allot 12,47,360 Equity Shares to the Acquirer and
PAC, subject to, inter alia, receipt of shareholders’ approval and receipt of other statutory/regulatory
approval, as may be required and fulfillment of certain other conditions precedent.

As a consequence of the execution of the SSA, this Open Offer is a mandatory offer being made by
the Acquirer and PAC in compliance with Regulations 3(2) and 4 of SEBI (SAST) Regulations. The
Offer Price will be payable in cash by the Acquirer in accordance with the provisions of Regulation
9(1)(a) of the SEBI (SAST) Regulations.

The salient features of the SSA are as follows:

. Subject to the terms and conditions agreed between the Parties to the SSA and their respective

rights and obligations, the Acquirer and PAC agrees to subscribe to and the Target Company agrees
to issue Equity Shares on Preferential Allotment basis to the Acquirer and PAC, free and clear of all
Encumbrances against payment of Preferential Allotment Consideration by the Acquirer and PAC in
compliance with the Act, ICDR Regulations and Applicable Law.

The consummation of the Underlying Transaction is subject to the fulfiment of the conditions
precedent: as specified under the SSA, including the following key conditions precedent: a) receipt
of approval from the shareholders of the Target Company, b) receipt of In-Principle approval from the
Stock Exchanges, c) the allotment of the Subscription Shares will be undertaken within the timelines
prescribed under the SEBI (ICDR) Regulations, d) allotment of Equity Shares to the Acquirer and
PAC pursuant to the Preferential Allotment shall be kept into a demat escrow account in compliance
with Regulation 22(2A) of the SEBI (SAST) Regulations, €) obtain a no objection certificate from the
lenders of the Company in respect of the Underlying Transaction, if applicable.

The Company shall take all actions as required under the SEBI (LODR) Regulations for classification
of Acquirer and PAC as ‘Promoters’

On closing, the Company shall call a board meeting to appoint Acquirer as the Managing Director or
Chief Executive Officer of the Target Company subject to approval of shareholders.

The prime objective of the Acquirer and PAC for the acquisition of Equity Shares is to have substantial
holding of Equity Shares and voting rights along with the existing promoter and promoter group of
the Target Company. Following the completion of the Open Offer, the Acquirer intends to join the
management of the Target Company in their efforts towards the sustained growth of the Target
Company. The Acquirer will continue the existing lines of business of the Target Company and
may diversify its business activities in future into alternate or complimentary lines of business
as deliberated by the Board of the Target Company and in compliance with applicable laws and

5.

regulations as well as with the prior approval of shareholders, as applicable.
Post completion of the Underlying Transaction and the consequent Open Offer, the Acquirer and
PAC shall be classified as a promoter of the Target Company along with the existing promoter and
promoter group of the Target Company in accordance with SEBI (SAST) Regulations and SEBI (LODR)
Regulations.
SHAREHOLDING AND ACQUISITION DETAILS:
The current and proposed shareholding of the Acquirers in the Target Company and the details of their
acquisition are as follows:

. Acquirer PAC

Details No. %0 No. %0
Equity Shareholding as on the PA date® Nil Nil Nil Nil
Equity Shares agreed to be acquired under SSA® | 8,47,360 | 13.24 | 4,00,000 6.25
Equity Shares acquired between the PA date and ) . . )
the DPS date Nil Nil Nil Nil
Equity Shares to be acquired in the open offer® Nil Nil Nil Nil
Post Offer Shareholding
(On diluted basis, as on 10" working day after| 8,47,360 | 13.24 | 4,00,000 6.25
closing of tendering period)

1. As a percentage of the Emerging Voting Capital.

2. The Acquirer and PAC do not hold any Equity Shares of the Target Company as on the date of this
DPS.

3. Pursuant to SSA, the board of directors in their meeting held on January 06, 2024 has resolved
to issue and allot 12,47,360 Equity Shares representing 19.49% of the Emerging Voting Capital to
the Acquirer and PAC.

4. Assuming nil acceptance under the Offer.

OFFER PRICE:

The Equity Shares of the Target Company are listed on BSE.

The trading turnover in the Equity Shares of the Target Company on BSE based on trading volume

during the twelve calendar months prior to the month in which PA was made i.e. January 01, 2023 to

December 31, 2023 is as set out below:

Stock Total no. of Equity Shares traded | Weighted average |Trading turnover (as %
Exchange during the twelve calendar months | no. of total Equity | of total Equity Shares
prior to the month of PA Shares listed)
BSE Limited 3,51,578 46,80,000 7.51%

(Source: www.bseindia.com )

Based on the above information, the Equity Shares of the Target Company are infrequently traded on
BSE in accordance with Regulation 2(1)(j) of the SEBI (SAST) Regulations.

The Offer Price of T 35/- (Rupees Thirty-Five Only) per Equity Share is justified in terms of Regulations
8(1) and 8(2) of the SEBI (SAST) Regulations, being the highest of the following:

Sr.
No.

Price

Flnballal (In T per Equity Share)

The highest negotiated price per share of the target company for
A |any acquisition under the agreement attracting the obligation to
make a public announcement of an open offer;

The volume-weighted average price paid or payable for
acquisitions, whether by the acquirer or by any person acting
in concert with him, during the fifty-two weeks immediately
preceding the date of the public announcement;

The highest price paid or payable for any acquisition, whether by
the acquirer or by any person acting in concert with him, during
the twenty-six weeks immediately preceding the date of the public
announcement;

The volume-weighted average market price of such shares for a
period of sixty trading days immediately preceding the date of the
public announcement as traded on the stock exchange where the
maximum volume of trading in the shares of the target company
are recorded during such period, provided such shares are
frequently traded;

Where the shares are not frequently traded, the price determined
by the acquirer and the manager to the open offer taking into
E |account valuation parameters including, book value, comparable
trading multiples, and such other parameters as are customary for
valuation of shares of such companies;

the per share value computed under sub-regulation (5), if
applicable

35/-

Not Applicable

Not Applicable

Not Applicable™

34.62

F Not Applicable®

(1)Not applicable as the Equity Shares are infrequently traded.
(2)Not applicable since the acquisition is not an indirect acquisition.

The Fair value of Equity Shares of the Target Company is ¥ 34.62 per Equity Share (Rupees Thirty-
Four and Paisa Sixty-Two Only) as certified by CA Akshat Jain, (Membership No. 178972) proprietor
of Akshat P. Jain & Associates, Chartered Accountants, FRN: 152039W, having its office at B-801,
Sunteck City Av 1, Oshiwara, Mumbai-400062, India, Tel. no. 9892647408, email ID: apjassociates@
outlook.com vide their certificate dated January 06, 2024 bearing UDIN: 24178972BJZYHX5113.

In view of the parameters considered and presented in the aforesaid table, the minimum offer price
per Equity Share under Regulation 8(2) of the SEBI (SAST) Regulations is the highest of item numbers
Ato F above i.e., ¥ 35/- per Equity Share. Accordingly, the Offer Price of T 35/- (Rupees Thirty-Five
Only) is justified in terms of the SEBI (SAST) Regulations.

Since the date of the PA and as on the date of this DPS, there have been no corporate actions in the
Target Company warranting adjustment of relevant price parameters under Regulation 8(9) of the
SEBI (SAST) Regulations. The Offer Price may be adjusted in the event of any corporate actions like
bonus, rights issue, stock split, consolidation, etc. where the record date for effecting such corporate
actions falls prior to 3 Working Days before the commencement of the Tendering Period of the Offer,
in accordance with Regulation 8(9) of the SEBI (SAST) Regulations.

In the event of further acquisition of Equity Shares of the Target Company by the Acquirer or PAC
during the Offer period, whether by subscription or purchase, at a price higher than the Offer Price,
then the Offer Price will be revised upwards to be equal to or more than the highest price paid for such
acquisition in terms of Regulation 8(8) of the SEBI (SAST) Regulations. However, Acquirer and PAC
shall not acquire any Equity Shares of the Target Company after the third Working Day prior to the
commencement of the Tendering Period and until the expiry of the Tendering Period.

If the Acquirer and/or the PAC acquire Equity Shares of the Target Company during the period of
twenty-six weeks after the tendering period at a price higher than the Offer Price, then the Acquirer
along with the PAC shall pay the difference between the highest acquisition price and the Offer Price,
to all Public Shareholders whose Equity Shares have been accepted in the Offer within sixty days
from the date of such acquisition. However, no such difference shall be paid in the event that such
acquisition is made under another open offer under the SEBI (SAST) Regulations, or pursuant to
Securities and Exchange Board of India (Delisting of Equity Shares) Regulations, 2021, or open market
purchases made in the ordinary course on the Stock Exchanges, not being negotiated acquisition of
Equity Shares of the Target Company in any form.

The Acquirer is permitted to revise the Offer Price upward at any time up to one Working Day prior
to the commencement of the Tendering Period of this Offer in accordance with Regulation 18(4) of
the SEBI (SAST) Regulations. In the event of such upward revision in the Offer Price, the Acquirer
shall make further deposits into the Escrow Account, make a public announcement in the same
newspapers where the original Detailed Public Statement has been published and simultaneously
inform SEBI, BSE and Target Company at its registered office of such revision.

. As on date, there is no revision in Offer Price or Offer Size. In case of any revision in the Offer Price

or Offer Size, the Acquirer shall comply with Regulation 18 of SEBI (SAST) Regulations and all other
applicable provisions of SEBI (SAST) Regulations which are required to be fulfilled for the said revision
in the Offer Price or Offer Size.

FINANCIAL ARRANGEMENTS:

The total funding requirements for this Offer is ¥ 5,60,89,600/- (Rupees Five Crore Sixty Lakhs Eighty-
Nine Thousand Six Hundred Only), assuming full acceptance of the Offer i.e., Maximum Open Offer
Consideration.

In accordance with Regulation 17 of the SEBI (SAST) Regulations, the Acquirer has opened
an escrow account under the name and style of “Amit Mehta Ace Software Open Offer - Escrow
Account” (“Escrow Account”) with “ICICI Bank Limited”, (“Escrow Banker”) pursuant to an escrow
agreement dated January 06, 2024 (“Escrow Agreement”). In accordance with the Regulation 17(3)
(a) of the SEBI (SAST) Regulations, the Acquirer has made therein a cash deposit of ¥ 1,41,00,000
(Rupees One Crore Forty-One Lakh Only) in the Escrow Account, which is more than 25% of the total
consideration payable in the Offer, assuming full acceptance. In terms of the Escrow Agreement,
the Manager to the Offer has been authorized by the Acquirer to operate the Escrow Account in
accordance with the SEBI (SAST) Regulations. The cash deposit has been confirmed by the Escrow
Banker by way of a confirmation letter dated January 10, 2024.

The Acquirer has duly authorized the Manager to the Offer to operate and realize the value of the
Escrow Account in terms of the SEBI (SAST) Regulations.

The Acquirer has confirmed that it has adequate financial resources to meet the obligations under the
Open Offer and has made firm financial arrangements for fulfilling the payment obligations under this
Open Offer in terms of Regulation 25(1) of the SEBI (SAST) Regulations and the Acquirer is able to
implement this Open Offer.

After considering the aforementioned, CA Rutvik S. Thakkar, proprietor of Rutvik S. Thakkar & Co.
Chartered Accountants, FRN: 136756W, having its office at 203, Scarlet Gateway, Opp. Riviera
Antilla, Prahaladnagar, Corporate Road, Satellite, Ahmedabad - 380015, Gujarat, India. Tel. no.
079-48917200, email id: rutviki@gmail.com, by their certificate dated January 06, 2024 bearing
UDIN 24142191BKAFOU7647 have certified that the Acquirer and the PAC, have made firm financial

arrangements to meet their financial obligations under the Open Offer.
(Continued next page...)
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Based on the above, the Manager to the Offer is satisfied about the ability of the Acquirer and the PAC
to implement the Offer in accordance with the SEBI (SAST) Regulations. The Manager to the Offer
confirms that firm arrangement for the funds and money for payment through verifiable means are in
place to fulfill the obligation under the Open Offer.

In case of upward revision of the Offer Price and/or the Offer Size, the Acquirer shall deposit additional
appropriate amount into an Escrow Account to ensure compliance with Regulation 18(5) of the SEBI
(SAST) Regulations, prior to effecting such revision.

STATUTORY AND OTHER APPROVALS:

As of the date of DPS, to the best of the knowledge of the Acquirer and PAC, there are no statutory
approvals required by the Acquirer and PAC to complete the Underlying Transaction and this Open
Offer, except for the approval of shareholders of the Target Company for the proposed preferential
issue and receipt of in-principle approval from the Stock Exchanges. If any other statutory approvals
are required or become applicable prior to completion of the Offer, the Offer would be subject to the
receipt of such statutory approvals.

Non-resident equity shareholders who wish to tender their equity shares in the Target Company in
this Offer will be required to submit all the applicable RBI approvals that they would have obtained
for acquiring the Equity Shares of the Target Company. In the event such RBI approvals are not
submitted, the Acquirer reserves the sole right to reject the Equity Shares tendered in the Offer.

In terms of Regulation 23 of the SEBI (SAST) Regulations, in the event that the approvals specified
in this DPS or those which become applicable prior to completion of the Open Offer are not received,
for reasons outside the reasonable control of the Acquirer and PAC, then the Acquirer and PAC shall
have the right to withdraw the Open Offer. In the event of such a withdrawal of the Open Offer, the
Acquirer and PAC (through the Manager) shall, within 2 Working Days of such withdrawal, make
an announcement of such withdrawal stating the grounds for the withdrawal in accordance with
Regulation 23(2) of the SEBI (SAST) Regulations.

Subject to the receipt of the statutory and other approvals, if any, the Acquirer and PAC shall complete
payment of consideration within 10 Working Days from the closure of the Tendering Period to those
Public Shareholders whose documents are found valid and in order and are approved for acquisition
by the Acquirer.

Where any statutory or other approval extends to some but not all of the Public Shareholders, the
Acquirer and PAC shall have the option to make payment to such Public Shareholders in respect of
whom no statutory or other approvals are required in order to complete this Open Offer.

In case of delay in receipt of any statutory approval(s) becoming applicable prior to completion of
the Offer, SEBI may, if satisfied that the delay in receipt of requisite approval was not due to any
willful default or neglect on the part of the Acquirer or PAC to diligently pursue the application for
the approval, grant extension of time to the Acquirer and PAC for payment of consideration to the
Public Shareholders of the Target Company who have accepted the Offer within such period, subject
to the Acquirer and PAC agreeing to pay interest for the delayed period as directed by SEBI in terms
of Regulation 18(11) of the SEBI (SAST) Regulations. Further, if delay occurs on account of willful
default by the Acquirer and PAC in obtaining the requisite approvals, Regulation 17(9) of the SEBI
(SAST) Regulations will also become applicable and the amount lying in the escrow account shall
become liable to forfeiture.

There are no conditions stipulated in the SSA between the Acquirer and the Target Company, the
meeting of which would be outside the reasonable control of the Acquirer and PAC and in view of
which the Offer might be withdrawn under regulation 23(1)(c) of the SEBI (SAST) Regulations.

VII. TENTATIVE SCHEDULE OF ACTIVITY:

Activity Day and Date*

Issue of Public Announcement Saturday, January 06, 2024

Publication of this DPS in newspapers Friday, January 12, 2024

Last Date of filing of Draft Letter of Offer with SEBI Friday, January 19, 2024

Last date for Public Announcement for competing offer Monday, February 05, 2024

Last date for receipt of comments from SEBI on the draft letter of
offer (in the event SEBI has not sought clarification or additional
information from the Manager to the Offer)

Monday, February 12, 2024

Wednesday, February 14,

Identified Date* 2024

Last date for dispatch of the Letter of Offer to the Public Shareholders | Thursday, February 22, 2024

Last date by which a committee of independent directors of the
Target Company is required to give its recommendation to the
Public Shareholders of the Target Company for this Offer

Monday, February 26, 2024

Last date for upward revision of the Offer Price and/or the offer Size| Tuesday, February 27, 2024

Date of publication of opening of Open Offer public announcement
in the newspaper in which DPS has been published

Wednesday, February 28,
2024

Date of commencement of Tendering Period (Offer opening Date) | Thursday, February 29, 2024

Date of Closure of Tendering Period (Offer Closing Date) Thursday, March 14, 2024

Last date of communicating of rejection/acceptance and completion

of payment of consideration for accepted tenders or return of Monday, April 01, 2024

unaccepted shares

VIII.
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Last date for publication of post Open Offer public announcement in )
the newspaper in which DPS has been published Monday, April 06, 2024
Last Date of Filing the Final report to SEBI Monday, April 06, 2024

*The above timelines are indicative (prepared on the basis of timelines provided under the SEBI
(SAST) Regulations) and are subject to receipt of statutory/ regulatory approvals and may have
to be revised accordingly. To clarify, the actions set out above may be completed prior to their
corresponding dates subject to compliance with the SEBI (SAST) Regulations.

*Identified Date is only for the purpose of determining the Equity Shareholders of the Target
Company as on such date to whom the Letter of Offer would be sent by email. It is clarified that
all the shareholders holding Equity Shares of the Target Company (registered or unregistered)
(except the Acquirer, PAC and promoter and promoter group of the Target Company) are eligible to
participate in this Offer any time before the closure of this Offer.

PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON RECIEPT OF LETTER OF
OFFER:

All the Public Shareholders of the Target Company, whether holding the Equity Shares in physical
form or dematerialized form are eligible to participate in this Offer at any time from Offer opening date
to the Offer closing date (“Tendering Period”) for this Open Offer.

Persons who have acquired Equity Shares but whose names do not appear in the register of members
of the Target Company on the Identified Date or unregistered owners or those who have acquired
Equity Shares after the Identified Date or those who have not received the Letter of Offer, may also
participate in this Open Offer. Accidental omission to send the Letter of Offer to any person to whom
the Offer is made or the non-receipt or delayed receipt of the Letter of Offer by any such person will
not invalidate the Offer in any way.

The LOF shall be sent through electronic means to those Public Shareholder(s) who have registered
their email ids with the depositories and also will be dispatched through physical mode by registered
post/ speed post/ courier to those Public Shareholder(s) who have not registered their email ids and
to those Public Shareholder(s) who hold Equity Shares in physical form. Further, on receipt of request
from any Public Shareholder to receive a copy of LOF in physical format, the same shall be provided.
As per the provisions of Regulation 40(1) of the SEBI LODR Regulations and SEBI’s press release
dated December 3, 2018, bearing reference no. PR 49/2018, requests for transfer of securities shall
not be processed unless the securities are held in dematerialised form with a depository with effect
from April 01, 2019. However, in accordance with the circular issued by SEBI bearing reference
number SEBI/HO/CFD/ CMD1/CIR/P/2020/144 dated July 31, 2020, shareholders holding securities
in physical form are allowed to tender shares in an Open Offer. Such tendering shall be as per the
provisions of the SEBI (SAST) Regulations. Accordingly, Public Shareholders holding Equity Shares in
physical form as well are eligible to tender their Equity Shares in this Open Offer as per the provisions
of the SEBI (SAST) Regulations.

The Public Shareholders may also download the Letter of Offer from the SEBI’s website (www.sebi.
gov.in) or obtain a copy of the same from the Registrar to the Offer on providing suitable documentary
evidence of holding of the Equity Shares and their folio number, DP id, client id, current address and
contact details.

This Open Offer will be implemented by the Acquirers through a stock exchange mechanism made
available by stock exchanges in the form of a separate window (“Acquisition Window”), as provided
under the SEBI (SAST) Regulations and SEBI circular CIR/CFD/POLICYCELL/1/2015 dated April 13,
2015 and CFD/DCR2/CIR/P/2016/131 dated December 9, 2016 and SEBI circular no. SEBI/HO/
CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021 and on such terms and conditions as may be
permitted by law from time to time.

All Public Shareholders holding Equity Shares in physical form, who wish to accept the Offer and
tender their Equity Shares can send/deliver the form of acceptance-cum-acknowledgment (which will
be annexed to the Letter of Offer) duly signed along with all the relevant documents at the collection
centre of the Registrar to the Open Offer mentioned in the Letter of Offer on or before the date of
closure of the Tendering Period in accordance with the procedure as set out in the Letter of Offer.
Acquirer and PAC have appointed Pravin Ratilal Share and Stock Brokers Limited (“Buying Broker”)
as their broker for the Open Offer through whom the purchases and settlement of the Offer Shares
tendered under the Open Offer shall be made. The contact details of the Buying Broker are as
mentioned below:

Name: Pravin Ratilal Share and Stock Brokers Limited

Address: Sakar-1, 5th Floor, Opp Gandhigram Railway Station, Navrangpura,
Ahmedabad - 380009

SEBI Reg. No: INZ000206732 Tel No.: 079-25553758

Email: cs@prssh.com Website: http://www.prssh.com/

Contact Person: ~ Shannon Khokharia

Public Shareholders who desire to tender their Equity Shares under the Open Offer would have to
intimate their respective stock-brokers (“Selling Broker”) within the normal trading hours of the
secondary market, during the Tendering Period.

A separate acquisition window will be provided by the BSE to facilitate placing of sell orders. The
Selling Broker can enter orders for dematerialized as well as physical Equity Shares.

. The Selling Broker would be required to place an order/bid on behalf of the Public Shareholders who

wish to tender their Equity Shares in the Open Offer using the acquisition window of the BSE. Before
placing the bid, the concerned Public Shareholder/Selling Broker would be required to mark lien on
the tendered Equity Shares. Details of such Equity Shares marked as lien in the demat account of the
Public Shareholders shall be provided by the depositories to the Clearing Corporation in accordance
with SEBI circular no. SEBI/HO/CFD/DCR-III/CIR/P/2021/615 dated August 13, 2021.

. The cumulative quantity tendered shall be displayed on the BSE website (www.bseindia.com)

throughout the trading session at specific intervals during the Tendering Period.

. The Public Shareholders may also download the Letter of Offer from the SEBI's website i.e. www.

sebi.gov.in or Manager to the Offer website i.e. www.vivro.net or obtain a copy of the same from the
Registrar to the Offer on providing suitable documentary evidence of holding of the Equity Shares and
their folio number, DP identity-client identity, current address and contact details.

. The process of tendering Equity Shares by the Equity Shareholders holding in demat and physical

Equity Shares will be separately enumerated in the Letter of Offer.

THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE
AVAILABLE IN THE LETTER OF OFFER THAT WOULD BE MAILED TO THE SHAREHOLDERS OF
THE TARGET COMPANY AS ON THE IDENTIFIED DATE.

OTHER INFORMATION:

The Acquirer and PAC accept full responsibility for the information contained in this DPS and PA (other
than such information as has been obtained from public sources or provided by or relating to and
confirmed by the Target Company and/or the Sellers) and undertake that they are aware of and will
comply with their obligations as laid down in the SEBI (SAST) Regulations in respect of this Offer.

The information pertaining to the Target Company and/or the Sellers contained in the PA or this DPS or
the Letter of Offer or any other advertisement/publications made in connection with the Open Offer have
been compiled from information published or provided by the Target Company or the Sellers, as the
case may be, or publicly available sources which has not been independently verified by the Acquirer
or the PAC or the Manager. The Acquirer, the PAC and the Manager do not accept any responsibility with
respect to such information relating to the Target Company andjor the Sellers.

This PA is available and this DPS is expected to be available on SEBI’s website at www.sebi.gov.in and
on the website of Manager to the Offer at www.vivro.net.

In this DPS, all references to (i) “Z” or “INR” or Rs. are references to Indian Rupee(s); and (ii) “US$” or
“USD” are references to United States Dollar(s).

Pursuant to Regulation 12 of SEBI (SAST) Regulations, Acquirer and PAC have appointed Vivro
Financial Services Private Limited, as the Manager to the Offer as per the details below:

VIVRO

VIVRO FINANCIAL SERVICES PRIVATE LIMITED

Address: Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre,

Paldi, Ahmedabad - 380007. Gujarat. India.

CIN: U67120GJ1996PTC029182 | Tel No.: 079- 4040 4242;

Email: investors@vivro.net | Website: www.vivro.net

SEBI Reg. No. MB/INM000010122 | Contact Person: Shivam Patel

The Acquirer and PAC have appointed Accurate Securities & Registry Private Limited as the Registrar
to the Offer as per the details below:

Accurate.

ACCURATE SECURITIES & REGISTRY PRIVATE LIMITED

Address: B 1105-1108, K P Epitome, Nr. Makarba Lake, Nr. Siddhi Vinayak Towers,
Makarba, Ahmedabad - 380051.

CIN: U74900GJ2013PTC077829 | Tel No.: +91-79-48000319

Email: investor@accuratesecurities.com | Website: www.accuratesecurities.com
SEBI Reg. No. INR0O00004173 | Contact Person: Ankur Shah

Issued by Manager to the Offer
For and on behalf of the Acquirer and the PAC:

Acquirer PAC

Sd/- Sd/-

Amit Mansukhlal Mehta Vaishali Amit Mehta

Date: January 11, 2024

Place: Rajkot

AdBaaz
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DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

ACE SOFTWARE EXPORTS LIMITED

Registered Office: 801 Everest Commercial Complex, Opp. Shastri Maidan, Rajkot, Gujarat, India, 360001, | CIN: L72200GJ1994PLC022781 | Tel. No.: 0281-2226097 | Email ID: investorinfo@acesoftex.com | Website: hitps.//www.acesoftex.com/

IN TERMS OF REGULATIONS 13(4), 14(3) AND 15(2) OF THE SECURITIES AND EXCHANGE
BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,
2011, AND SUBSEQUENT AMENDMENTS THEREOF (“SEBI (SAST) REGULATIONS").

OPEN OFFER FOR ACQUISITION OF UP TO 16,02,560 (SIXTEEN LAKHS TWO THOUSAND FIVE
HUNDRED SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF 10/~ EACH ("EQUITY
SHARES") REPRESENTING THE ENTIRE PUBLIC SHAREHOLDING CONSTITUTING 25.04%
OF THE EMERGING VOTING CAPITAL (AS DEFINED BELOW) OF ACE SOLFTWARE EXPORTS
LIMITED ("THE TARGET COMPANY™) AT A PRICE OF ¥ 35/- (RUPEES THIRTY-FIVE ONLY) PER
EQUITY SHARE ("OFFER PRICE") FROM THE PUBLIC SHAREHOLDERS (AS DEFINED BELOW) OF
THE TARGET COMPANY, BY AMIT MANSUKHLAL MEHTA ("ACQUIRER™) ALONG WITH VAISHALI
AMIT MEHTA ("PAC") PURSUANT TO AND IN COMPLIANCE WITH THE REGULATION 3(2) AND 4
OF THE SEBI (SAST) REGULATIONS ("OFFER" OR "OPEN OFFER").

This detailed public statement (“DPS™) is being issued by Vivro Financial Services Private Limited. the
manager 1o the Open Offer ("Manager to the Offer” or “Manager™), for and on behall of the Acquirer
and PAC. to the Public Shareholders (as defined below) of the Target Company, pursuant o and in
compliance with Regulation 13(4), 14(3) and 15(2) of the SEBI (SAST) Regulations and pursuant o the
public announcement (“PA") dated January 06, 2024 filed with the Securities and Exchange Board of India
(“SEBI"), BSE Limited ("BSE") and the Target Company, in terms of Regulations 3(2) and 4 of the SEBI
{SAST) Regulations,

For the purpose of this DPS, the following terms shall have the meanings assigned to them below:
“Emerging Voting Capital” shall mean the total voting equity share capital of the Target Company expected
as of the 10th (Tenth) working day from the closure of the tendering period for the Offer. This includes
Equity Shares to be allotted by the Target Company pursuant to Preferential Allotment, subject to the
approval of the shareholders of the Target Company and other statutoryy’ regulatory approvals.

“Public Shareholders™ shall mean all the public shareholders of the Target Company who are eligible to
tender their Equity Shares in the Offer, except the Acquirer, PAC and existing members of the promaoter and
promaoter group of the Target Company pursuant to and in compliance with the SEBI {SAST) Regulations.

I.  ACOUIRER, PAC, SELLERS, TARGET COMPANY AND OFFER:
1. Amit Mansukhlal Mehta ("Acquirer”)
1.1, Amit Mansukhlal Mehta is son of Mansukhlal Manilal Mehta and is an Individual resident of the
aged 49 years and residing at 833, Takshashila Society -2, Near Phulchhab Press, Opp. Star Plaza,
Rajkot- 360001, Gujarat, India. Emall id: amitEaceinfoway.com. He holds the degree of Bachelor
of Business Administration from Saurashtra University and has an experience of more than 24 years
in the field of web/software development, Digital Marketing, e-commerce and CAD & Architectural
Services.
Acquirer does not hold any Equity Shares of the Target Company. Acquirer has not acquired any
Equity Shares of the Target Company between the date of PA i.e., January 05, 2024 and the date of
this DPS.
Acquirer does not befong to any group.
As of the date of this DPS, there are no directors representing Acquirer on the board of the Target
Campany.
As of the date of this DPS, Acquirer does not have amy relationship with or interast in the Target
Company except for the Underlying Transaction, as detailed in Section Il (Background 1o the Offer),
that has triggered this Open Offer.
As of the date of this DPS, Acguirer is not prohibited by SEBI, from dealing in securities, in terms of
directions issued by SEBI under Section 118 of the SEBI Act or any other regulations made under the
SEBI Act.
The net worth of the Acquirer as on January 09, 2024 is ¥ 16,81,16,375/- (Rupees Sixteen Crore
Eighty-One Lakhs Sixteen Thousand Three Hundred Seventy-Five Only) as certified vide certificate
bearing Unique Document identification No. ("UDIN™) 24142191BRAFOVE951 dated January 09,
2024 issued by CA Rutvik 5 Thakkar (Membership No, 142191} proprietor of Rutvik 5 Thakkar &
Co. Chartered Accountants, FRN: 136756W, having its office at 203, Scarlet Gateway, Upp. Riviera
Artilla, Prahladnagar Corporate Road, Satelite, Ahmedabad - 380015, India, Tel. no. 9979987200,
email I rutviktc@gmail.com.
2. Vaishali Amit Mehta (“PAC")
. Vaishali Amit Mehta is spouse of Amit Mansukhlal Mehta and is an individual resident of the aged 46
yaars and residing at 833, Takshashila Society -2, Near Phulchhab Press, Opp. Star Plaza, Rajkot-
360001, Gufarat, India. Email id: vmehta2223@gmail.com. She holds the degree of Bachelor of
Commerce from Saurashira University and has an expenence of 15 years as a data research analyst
PAC does not hold any Equity Shares of the Target Company. PAC has not acquired any Equity Shares
of the Target Company between the date of PA i.e., January 06, 2024 and the date of this DP&.
PAC does not belong to any group.
As of the date of this DPS, there are no directors representing PAC on the board of the Tanget
Company.
As of the date of this DPS, PAC does not have any relationship with or interest in the Target Company
gxcept for the Underlying Transaction, as detailed in Section |l {Backgrownd to the Offer), that has
triggered this Open Offer,
As of the date of this DPS, PAC is not prohibited by SEBI, from dealing in securities, in terms of
directions issued by SEBI under Section 118 of the SEBI Act or any other regulations made under the
SEBI Act.
The net worth of the PAC as on January 09, 2024 is ¥4,66,52 538 (Rupees Four Crore Sixty-six
Lakhs Fifty-Two Thousand Five Hundred Thirty Eight Only) as certified vide certificate bearing UDIN:
24142191 BKAFOWB274 dated January 09, 2024 issued by CA Rutvik S Thakkar {(Membership
No. 142191) proprietor of Rutvik 5 Thakkar & Co. Chartered Accountants, FRN: 136756W, having
its office at 203, Scarlet Gateway, Opp. Riviera Anfilla, Prahladnagar Corporate Road, Sateliite,
Ahmedabad - 380015, India, Tel. no. 9979987200, email ID: rutvikt@gmail.com.
Except PAC, there are no other persons acting in concert with the Acquirer for the purpose of this
Open Offer. While persons may be deemed to be acting in concert with the Acquirer and/or PAG in
terms of Regulation 2{1)(q}(2) of the SEBI (SAST) Regulations (“Deemed PACs™), however, such
Deemed PACs are not acting in concert with the Acquirer andfor PAC for the purposes of this Open
Offer
3.  Information about the Selling Shareholders:

There are no Selling Shareholders ("Sellers™) in the Underlying Transaction.

Information about the Target Company
. The Target Company was incorporated on August 17, 1994, as Ace Software Exports Limited under
the provisions of the Companies Act. 1956 vide certificate of incorporation issued by Registrar
of Companies, Gujarat, Dadra & MNagar Haveli. The Corporate Identification Number of the Target
Company is L72200GJ1994PLC022781. There has been no change in the name of the Target
Company since its incorporation,
The registered office of the Target Company is situated at 801 Everest Commercial Complex, Opp.
Shastri Maidan, Rajkot, Gujarat, India, 360001, Tel. No.: 0281-2226087, Email id: investonnfo@
acesoftex.com, website: hitps://'www.acesoftex.com/’.
The Target Company is engaged in the business of Document Management, Digital Pubdishing and
Data Conversion and Technological solutions,
The Equity Shares of the Target Company are listed and traded on BSE Limited (“BSE") (Security
Symbol: ACESQFT, Security Code: 531525). The ISIN of the Equity Shares is INEB49B01010.
The authorized share capital of the Target Company is ¥ 6,00,00,000 (Rupees Six Crore only)
comprising of 60,00,000 (Sixty Lakhs) Equity Shares of the face value of T 10/- each. The issued,
subscribed, paid up and voting equity share capital of the Target Company is ¥ 4.68,00 000 (Rupees
Faour Crore Sixty-Eight Lakhs Only) compnsing of 46,80,000 (Forty-Six Lakhs Eighty Thousand Only)
Equity Shares of face value of ¥ 10/- each.
As per the shareholding pattemn filed by the Target Company with the Stock Exchanges for the quarter
ended September 30, 2023, the Target Company has disclosed that: (i) there are no partly paid up
Equity Shares; (i) it has not issued any convertible securities; {iil) it has not issued any warrants, (iv)
there are no locked in Equity Shares of the Target Company, and (v) there are no Equity Shares held
by promoters which are pledged or otherwise encumbered.
The Equity Shares of the Target Company are infrequently traded on BSE within the meaning of
Regulation 2({1){j) of the SEBI (SAST) Regulations.
The key financial information of the Target Company as extracted from its respective audited
consolidated financial statements as of and for the financial years ended on March 31, 2023, March
31, 2022, and March 31, 2021, is as set oul below:
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{Amount in Lakhs)
For the period | Financial year | Financial year | Financial year
Particalars ended September | ended March | ended March | ended March
30, 2023 31, 2023 31, 2022 N, 2021**
Un-Audited Audited Audited Audited
Total Revenue 21047 1.076.30 1,059.32 951.01
Net Income 71.64 11.48 (80.83) {35.88)
Earnings per Share
(% per share) 1.53 0.25 (1.73) (2.08)
Net worth/ ,
e Not Applicable 1,635.31 1.620.71 1,670.76

The financial information of the Targe! Company is extracted from the audited fnancial staterments
fited with the BSE Limited and available on www bseindia.com as per Regulation 33 of Securities
and Exchange Board of India (Listing Obligations and Disclosure Requirements) Reguiation, 20715
Details of the Offer

. The board of directors of the Target Company, at its meeting held on Saturday, January 06, 2024,
approved the execution of the Share Subscription Agreement (“33A”) amongst the Acguirer, PAC and
the Target Company in terms of which, the Target Gompany, subject to inter alia receipt of approval
from the shareholders of the Target Company, fulfilment of certain conditions precedent and receipt
of other statutory/ regulatory appraval, as may be required, approved the issuance and allotment
of 12.47,360 Equity Shares of the face value of £10/- representing 19.49% of the Emerging Voting
Capital of the Target Company (“Subscription Shares”) at a price of ¥35/- per Equity Share by way
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of allotment on preferential basis to the Acquirer and PAG for a total consideration of T 4,36,57,600
{Rupees Four Crore Thirty-Six Lakhs Fifty-Seven Thousand Six Hundred Only) (“Preferential
Allotment”™) in accordance with the provisions of the Companies Act, 2013 and the rules framed
thereunder and Chapter V of the SEBI {ICDR) Regulations and any other applicable law for the time
being in force. Herginafter referred to as “Underlying Transaction”.

This Open Offer is a mandatory open offer made in compliance with Regulations 3(2) and 4 of the
SEBI (SAST) Regulations, triggered upon execution of the 55A and classification of Acquirer and PAC
as joint promoters of the Target Company.

This Open Ofter is being made by the Acquirer and PAC to the Public Shareholders to acquire up to
16,02, 560 Equity Shares (“Otfer Shares”) representing the entire Public Shareholding constituting
25.04% of the Emerging Voting Capital the Target Company at a price of ¥ 35/- (Rupees Thirty-
Five only) per Equity Shares (“Offer Price”) from the Public Shareholders of the Target Lompany,
aggregating to a total consideration of ¥ 5,60,89,600/- (Rupees Five Crore Sixty Lakhs Eighty-
Mine Thousand Six Hundred Only) (assuming full acceptance) (“Offer Size"), payable in cash in
accordance with Reguiation 9{1)(a) of the SEBI (SAST) Regulations.

Post completion of the Underlying Transaction, the Acquirer and PAC will hold 44.53% shareholding
of the Emerging Voling Capital of the Target Company and shall be classified as a promater of
the Target Company along with the existing promoter and promoter group of the Target Company
in accordance with SEBI (SAST) Regulations and SEBI (Listing Obligations and Disclosure
Reguirements) Regulations, 2018 (“SEBI (LODR) Regulations™).

As of the date of this DPS, the Emerging Voting Capital is as follows:

: { i
FAISGIRS i Ea;ﬁ"éi’.?n';f

Fully paid-up Equity Shares as on date 46,80,000 73.12
Equity shares proposed to be allotted pursuant to the preferential
issue approved by the board of the Target Company on Januar
06, Eﬁgg [sul:bjegt to receipt of I'Eﬂtligitﬂ stalLI:tur;.-' rﬂgula’mr; 17,20,000 26.88
approvals and shareholders” approval)
Emerging Voting Capital 64,00,000 100.00

The Public Shareholders who tender their Equity Shares in this Open Offer shall ensure that the
Equity Shares are ¢lear from all liens, charges and encumbrances. The Offter Shares will be acquired,
subject to such Offer Shares being validly tendered in this Open Offer, together with all the rights
attached thereto, including all the rights to dividends, bonuses and right offers declared thereof and in
accordance with the terms and conditions set forth in the Public Announcement, this Detailed Public
Staternent and as will be set out in the Letter of Offer, and the tendering Public Shareholders shall
have obtained all necessary consents required by them to tender the Offer Shares.

All Public Shareholders (including resident or non-resident shareholders) must obtain all requisite
approvals required, if any, to tender the Offer Shares (including without limitation, the approval from
the Reserve Bank of India (“RBI™) held by them, in the Offer and submit such approvals, along with
the other documents required to accept this Uffer. In the event such approvals are not submitted, the
Acquirer and the PAC reserve the right to reject such Equity Shares tendered in this Offer. Further, If
thee Public Shareholders who are not persons resident in India had required any approvals (including
from the RBI, or any other regulatory body) in respect of the Eguity Shares held by them, they will
be required to submit such previous approvals, that they would have obtained for holding the Equity
Shares, to tender the Offer Shares held by them, along with the other documents required to be
tendered to accept this Offer. In the event such approvals are not submitted, the Acquirer and PAC
reserve tha right to reject such Offer Shares.

This Offer is not conditional upan any minimum level of acceptance in terms of Regulation 1%(1) of
the SEBI (SAST) Regulations.

This is not a competitive offer in terms of Regulation 20 of SEBI (SAST) Regulations,

This Offer 1s not pursuant to any global acquisition resulting in indirect acquisition of Equity Shares
of the Target Company.

The Acquirer and PAC intends to retain the listing status of the Target Company and no delisting offer
Is proposed to be made.

Where any statutory or other approval extends to some but not all of the Public Shareholders, the
Acquirer and PAC shall have the option to make payment to such Public Shareholders in respect of
wharm no statutory or other approvals are required in order to complete this Open Offer.

To the best of the knowledge and belief of the Acquirer and PAC, there are no statutory and other
approvals required to be obtained to complete the Underying Transaction contemplated under the
aah or to complete this Open Offer other than as indicated in Part VI (Statutory and Other Approvals)
below,

In terms of Reguiation 23 of the SEBI {SAST) Regulations, in the event that, for reasons outside
the reasonable control of the Acquirer and PAC, the conditions specified in SS5A as set oul in Part
Il {Background of the Offer) or approvals specified in this DPS as set out in Part V1 {Stafutory and
Other Approvals) below or those which become applicable prior to completion of the Open Offer are
not received, then the Acguirer and PAC shall have the right to withdraw the Open Offer. In the event
of such a withdrawal of the Open Offer, the Acquirer and PAC (through the Manager) shall within 2
working days of such withdrawal, make an announcement of such withdrawal stating the grounds
for the withdrawal in accordance with Regulation 23(2) of the SEBI (SAST) Regulations.

As on the date of this DPS, the Acquirer and PAC does not have any plans to dispose-off or otherwise
encumber any significant assets of the Target Company for the next 2 (two) years from the date of
closure of the Open Offer, except in the ordinary course of business of the Target Company and
except to the extent required for the purpose of restructuring and/or rationalization of the business,
assels, investments, liabilities or otherwise of the Target Company. In the event any substantial
asset of the Target Company is to be sold, disposed-off or otherwise encumbered other than in the
ordinary course of business, the Acquirer and PAC undertakes that they shall do so only upon the
receipt of the prior approval of the shareholders of the Target Company, by way of a special resolufion
passed by postal ballot, in terms of Regulation 25(2) of SEBI (SAST) Reguiations and subject to the
provisions of applicable law as may be required.

Upon completion of the Offer, assuming full acceptances in the offer, the Acquirer and PAC will
hold 28,498,920 (Twenty-Eight Lakh Forty-Nine Thousand Mine Hundred Twenty) Equity Shares
representing 44.53% of the Equity Share Capital of the Target Company as on the tenth working day
after the closure of the Tendering Period and the promater and promoter group sharehalding will
reach to 64,00,000 (Sixty-Four Lakh) Equity Shares representing 100% of the Equity Share Capital of
the Target Company,

As per Regulation 38A of the SEBI {LODR) Regulations read with Rules 19{2) and 19A of the
securities Confracts (Regulation) Rules, 1957, as amended (“SCRR™), the Target Company I3
required to maintain at least 25.00% public shareholding as determined in accordance with SCRR, on
a continuous basis for listing. However, pursuant to completion of this Open Offer and the Underlying
Transaction contemplated in the SSA, the public shareholding in the Target Company may fall below
the minimum public shareholding ("MP3™) requirement as per Rule 19A of SCRR read with SEB
(LODR) Regulations, In such an event, Acquirer or PAG will sell such number of Equity Shares to
comply with the above requirements within the time permitted under the SCRR.

The Acquirer and PAC shall not be eligible to make a voluntary delisting offer under the SEBI (Delisting
of Equity Shares) Regulations, 2021, unless a period of twelve months has elapsad from the date of
completion of the Offer period as per regulation 7{5) of SEBI {SAST) Regulations.

The Manager to the Offer, does not hold any Equity Shares in the Target Company as on the date of
this DPS. The Manager to the Offer further declares and undertakes not to deal on its own account
I the Equity Shares of the Target Company during the Offer Period.

BACKGROUND TO THE OFFER:

Acquirer, PAC and Target Company have entered into a SSA dated January 06, 2024 pursuant to
which the Target Company has agreed to issue and aliot 12,47 360 Equity Shares 10 the Acquirer and
PAC, subject ta, inter alia, receipt of shareholders’ approval and receipt of other statutory/regulatory
approval, as may be required and fulfiliment of certain other conditions precedent.

As a consequence of the execution of the SSA, this Open Offer is a mandatory offer being made by
the Acquirer and PAC in compliance with Regulations 3(2) and 4 of SEBI (SAST) Regulations. The
Offer Price will be payable in cash by the Acquirer in accordance with the provisions of Regulation
9{1)(a) of the SEBI (SAST) Regulations.

The salient features of the SSA are as follows:

. Subject to the terms and conditions agreed between the Parties to the SSA and their respective

rights and obligations, the Acquirer and PAC agrees to subscribe to and the Target Company agrees
to issue Equity Shares on Preferential Allotment basis to the Acquirer and PAC, free and clear of all
Encumbrances against payment of Preferential Allotment Consideration by the Acquirer and PAG in
compliance with the Act, ICDR Requlations and Applicable Law.

The consummation of the Underying Transaction is subject to the fulfilment of the conditons
precedent: as specified under the SSA, including the following key conditions precedent: a) receipt
of approval from the shareholders of the Target Company, b) receipt of In-Principle approval from the
Stock Exchanges, ¢) the allotment of the Subscription Shares will be undertaken within the timelines
prescribed under the SEBI (IGDR) Regulations, d) allotment of Equity Shares to the Acquirer and
PAC pursuant to the Preferential Allotment shall be kept info a demat escrow account in compliance
with Regulation 22(2A) of the SEBI (SAST) Regulations, &) abtain a no objection certificate from the
lenders of the Company in respect of the Uinderying Transaction, if applicable.

The Company shall take all actions as required under the SEBI (LODR) Regulations for classification
of Acguirer and PAC as "Promoters’

On closing, the Company shall call a board meeting to appoint Acquirer as the Managing Director or
Chief Executive Officer of the Target Company subject to approval of shareholders.

The prime objective of the Acguirer and PAC for the acquisition of Equity Shares is to have substantial
holding of Eguity Shares and voting rights along with the existing promaoter and promater group of
the Target Company. Following the completion of the Open Offer, the Acquirer intends to join the
management of the Target Company in their efforts towards the sustained growth of the Target
Company. The Acquirer will continue the existing lines of business of the Target Company and
may diversify its business activities in future into alternate or complimentary lines of business
as deliberated by the Board of the Target Company and in compliance with applicable laws and

v,

1.

o

regulations as well as with the prior approval of shareholders, as applicable.

Post completion of the Underlying Transaction and the consequent Open Offer, the Acquirer and
PAC shall be classified as a promoter of the Target Company along with the existing promaoter and
promoter group of the Target Company in accordance with SEBI (SAST) Regulations and SEBI
(LODR) Regulations.

SHAREHOLDING AND ACQUISITION DETAILS:

The current and proposed shareholding of the Acquirers in the Target Company and the details of
their acquisition are as follows:

Acquirer PAC

D No. | %" | No. | %0
Equity Shareholding as on the PA date® il Nil il il
Equity Shares agreed to be acquired under 554 | 847 360 | 13.24 4,00,000 6.25
Equity Shares acquired between the PA date and . . . .
the DPS date Mil Nil il il
Equity Shares to be acquired in the open offer™ Mil il il il
Post Offer Shareholding
{On oiluted basis, as on 10" working day affer| 847360 | 13.24 4,00,000 6.25
closing of tendering period)

1. As a percentage of the Emerging Voling Capital.

2. The Acquirer and PAC do not hold any Equity Shares of the Target Company as on the date of ihis
OPSs.

3. Pursuant to SSA, the board of directors in their meeting held on January 06, 2024 has resolved
to issue and allot 12,47, 360 Equity Shares representing 19.49% of the Emerging Voting Capital
to the Acquirer and PAC.

4. Assumning il acceplance under Hre Offer,

OFFER PRICE:

The Equity Shares of the Target GCompany are listed on BSE.

The trading turnover in the Equity Shares of the Target Company on BSE based on trading volume
during the twelve calendar months prior to the month in which P& was made i.e, January (1, 2023
to December 31, 2023 is as set out below:

Stock Tofal no. of Equity Shares traded | Weighled average | Trading turnover (as %
Exchan turing the twelve calendar no. of total Equity | of total Equity Shares
9% | months prior to the manth of PA Shares listed)

BSE Limited 351,578 46,80.000 7.51%

(Source: www bseindia.com )

Based on the above information, the Equity Shares of the Target Company are infrequently traded on
BSE in accordance with Regulation 2(1)(j) of the SEBI (SAST) Regulations.

The Offer Price of T 35/- (Rupees Thirty-Five Only) per Equity Share is justified in terms of Regulations
8{1) and 8(2) of the SEBI (5AST) Regulations, being the highest of the following:

S
No.

Price
Particulars (102 per Equity Share)

The highest negotiated price per share of the target company for
A | amy acquisition under the agreement attracting the obligation to
miake 2 public announcement of an open offer;
The wolume-weighted average price paid or payable for
g acquisitions, whether by the acquirer or by any person acting
im concert with him, during the fifty-two weeks immediately
preceding the date of the public announcement;
The highest price paid or payable for any acquisition, whether by
the acquirer or by any person acting in concert with him, during
the twenty-six weeks immediately preceding the date of the public
announcement;
The volume-weighted average market price of such shares for a
period of sixty trading days immediately preceding the date of the
public announcement as traded on the stock exchange where the
maximum volume of trading in the shares of the target company
are recorded during such period, provided such shares are
frequantly traded;
Where the shares are not frequently traded, the price delermined
by the acquirer and the manager to the open offer taking into
E |account valuation parameters including, book value, comparable
trading multiples, and such other parameters as are customary for
valuation of shares of such companies;
the per share value computed under sub-regulation (5), if
applicable

(1) Not applicable as the Equily Shares are infrequenlly traded.
(2] Not applicable since the acquvsition is not an indirect acquisition.

The Fair value of Equity Shares of the Target Company is ¥ 34.62 per Equity Share {Rupees Thirty-
Four and Paisa Sixty-Two Only) as certified by CA Akshat Jain, (Membership No. 178372) proprietor
of Akshat P Jain & Associates, Chartered Accountants, FRN; 15203%W, having its office at B-801,
sunteck City Av 1, Oshiwara, Mumbai-400062, India, Tel. no. 9892647408, email |D: apjassociates@
outiook.com vide their certificate dated January 06, 2024 bearing UDIN; 24178972BJ2YHX5113.

In view of the paramelers considered and presented in the aforesaid table, the minimum offer
price per Equity Share under Requlation 8(2) of the SEBI (SAST) Regulations is the highest of item
numbers A to F above i.e., ¥ 35/~ per Equity Share. Accordingly, the Offer Price of ¥ 35/- (Rupees
Thirty-Five Only) is justified in terms of the SEBI (SAST) Regulations.

Since the date of the PA and as on the date of this DPS, there have been no corporate actions in the
Target Company warranting adjustment of relevant price parameters under Regulation 8(9) of the
SEBI (SAST) Regulations. The Offer Price may be adjusted In the event of any corporate actions like
bonus, rights issue, stock split, consalidation, etc. where the record date for effecting such corporate
actions falls prior to 3 Working Days before the commencement of the Tendering Period of the Offer,
in accordance with Regulation 8(9) of the SEBI (SAST) Regulations,

In the event of further acquisition of Equity Shares of the Target Company by the Acquirer or PAC
during the Dffer period, whether by subscription or purchase, at a price higher than the Offer Price,
then the Offer Price will be revised upwards to be equal to or more than the highest price pakd for
such acquisition in terms of Regulation 8(8) of the SEBI (SAST) Regulations. However, Acquirer and
PAC shall not acquire any Equity Shares of the Target Company atter the third Working Day prior to
the commencement of the Tendering Period and until the expiry of the Tendering Period.

If the Acquirer and/or the PAC acquire Equity Shares of the Target Company during the period of
twenty-six waeks after the tendering period at a price higher than the Offer Price, then the Acquirer
along with the PAC shall pay the difference between the highest acquisition price and the Offer
Price, to all Public Shareholders whose Equity Shares have been accepted in the Offer within sixty
days from the date of such acquisition. However, no such difference shall be paid in the event that
such acquisition is made under another open offer under the SEBI (SAST) Regulations, or pursuant
to Securities and Exchange Board of India (Delisting of Equity Shares) Regulations, 2021, or open
market purchases made in the ordinary course on the Stock Exchanges, not being negotiated
acguisition of Equity Shares of the Target Company in any form.

The Acquirer is permitted to revise the Offer Price upward at any time up 1o one Working Day prior
to the commencement of the Tendering Period of this Offer in accordance with Requlation 18(4) of
the SEBI (SAST) Regulations. In the event of such upward revision in the Offer Price, the Acquirer
shail make further deposits into the Escrow Account, make a public announcemeant in the same
newspapers where the original Detailed Public Statement has been published and simultaneously
imform SEBI, BSE and Target Company at its registered office of such revision,

As on date, there 13 no revision in Offer Price or Offer Size. In case of any revision in the Offer Price
or Offer Size, the Acquirer shall comply with Regulation 18 of SEBI (SAST) Regulations and all
other applicable provisions of SEBI (SAST) Regulations which are required to be fulfilled for the said
revision in the Offer Price or Offer Size.

FINANCIAL ARRANGEMENTS:

The total funding requirements for this Offer is T 5,60,89,600/- (Rupees Five Crore Shdy Lakhs
Eighty-Nine Thousand Six Hundred Only), assuming full acceptance of the Offer i.e., Maximum Open
Offer Consideration.

In accordance with Regulation 17 of the SEBI (SAST) Regulations, the Acquirer has opened an
gscrow account under the name and style of “Amit Mehta Ace Software Open Offer - Escrow
Account” ("Escrow Account™) with “ICIGI Bank Limited”, (*Escrow Banker™) pursuant to an escrow
agreement dated January 06, 2024 ("Escrow Agreement”). In accordance with the Regulation 17(3)
{a} of the SEB| (SAST) Regulations, the Acquirer has made therein a cash deposit of ¥ 1,41,00,000
{Rupees One Crore Forty-One Lakh Only) in the Escrow Account, which is more than 25% of the
total consideration payable in the Offer, assuming full acceptance, In terms of the Escrow Agreement,
the Manager to the Offer has been authorized by the Acquirer to operate the Escrow Account in
accordance with the SEBI (SAST) Regulations. The cash deposit has been confirmed by the Escrow
Banker by way of a confirmation letter dated January 10, 2024,

The Acquirer has duly authorized the Manager to the Offer to operate and realize the value of the
Escrow Account in terms of the SEBI (SAST) Regulations.

The Acquirer has confirmed that it has adequate financial resources to meet the obligations under
the Dpen Offer and has made firm financial arrangements for fulfilling the payment obligations under
this Open Cfter in terms of Regulation 25(1) of the SEBI (SAST) Regulations and the Acquirer is able
to implement this Open Offer.

After considering the aforementioned, CA Rutvik 5. Thakkar, proprietor of Rutvik S, Thakkar & Ca.
Chartered Accountants, FRN: 136756W, having its office at 203, Scarlet Gateway, Opp. Riviera
Antilla, Prahaladnagar, Corporate Road, Satellite, Ahmedabad - 380015, Gujarat, India. Tel. no.
079-48917200, email id: rutviktigmail.com, by their certificate dated January 06, 2024 bearing
UDIN 24142191BKAFOLTB47 have certified that the Acquirer and the PAC, have made firm financial
arrangements to meet their financial obligations under the Open Offer,

35/-

Not Applicable

Mot Applicable

Mot Applicable™

34.62

F Nat Applicable®
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FOB VENTILATION WORKS

% Indian Overseas Bank

PUBLIC NOTICE

Mofice regarding loss Share Cardificate of BANDHAN BANK LIMITED. with Reg.

Phone: 020-25511360 Sr.DEE/Chg/BCT, Invites E-Tender Sr.OEE/Chg/BCT, Invites E-Tender Information Technology Department office DN-32, SECTOR V, SALT LAKE CITY. KOLKATA-700091. |, Joseph
Nofl T T ST T ST Notice No: EL/Maint/B1/779/WA/D Did: Notice No: EL/B1/858/WA/B4{R) Dtd: Central Office: 763. Anna Salai. Chennai-600002 Mathew, residing at Pallathussery. Madappally, Kottayam -686536 the registered
otice to shareholders of the Bank DB/01/2024 Work and location: Mumbai 08/01/2024 Work and loecation: Mumbal . t — 1 _ holder of under mentionad shares held in the above said company hereby give
This notice is @ reminder to all those shareholders of the Bank whose Central, Jagjivanram Hospital and Division Amrit Bharat Station Scheme Indian Overseas bank {I0B) invites bids for the following: notice that the share certificate in respect of the said shares have bean untraceable
unpaidfunclaimed dividend forthe BY 2022-23 & FY 2021-22 is lving with Churchgate: Mon Comprehensive FOB ventilation works - Provision of i -MAR =] ardd | have applied 1o the company 1o ssue of Duplicate certificate (£), Any person
Ea?-.ak of Maharashtra, The details of the dividend is as under: ye Anmual Maintenance Contract of ventilation systems for 12 meter & 10 GOVERNMENT E KET PORTAL having claim In this respect of sald shares should lodge such claims with the
: e ' smoke detection and fire alarm system meter wide FOBs on various suburban SUPPLY IMPLEMENTATION AND Company at its above referred address within 15 days from this date, else the
Period for the yvear (FY o ivi for & years, Approx. Cost of Work: stations. Approx., Cost of Work: Company to proceed toissue duplicate Share Certificate and no further claim will be
vear (FY) | pjjidena| Record Date | Dividend Date Rs.25,20,161/- Cost of Bid Security: Rs_8,11,60,452/- Cost of Bid Security: MAINTENANCE OF SOFTWARE antertained by the Company thereafter.
2091.2023 5% 21.06.2022 | 11.07.2022 Rs.50,600/- Date & Time of Rs.5,55,900/- Date & Tima of DEFINED WAN (SDWAN) SOLUTION. e g I FT
Submission: till 05/02 20 15:00 hrs, H : . . Ay istincti
2022.2023 13% | 23.05.2023 | 19.06.2023 Db B T sl i o A4 Submisslon; Y “Wﬂii‘fﬁn'fsf““;g& | BID NO: GEM/2024/8/4453952 DATED: 08.01.2024 | Name of Shareholder | ¢.c.rities & F.V |Securities| No. - eenadiniiiiis
In order to claim their unclaimed dividend, shareholders are requested to at 15:30 hrs. NOTE: Flease visit our at 15:30 hrs. NOTE: Please visil cur The Above GEM Tender document is also avaitable and Equity Shares joas47y | 1609755104
send us the request letter duly signed along with copy of cancelled websile www.ireps.gowv.in. 1o downioad website www.ireps.govin. to download can be downloaded from the following websites JOSEPH MATHEW with face 5680 To
cheque and self-attested copy of acceptable KYC documents on the ;hihle”:ﬂt;.ii‘:'wme"" cofrigendum and the tender document, comigendum and www.iob.in & www.gem.gov.in value Rs.1/- 1609760783
below mentioned address: ke bt 1039 ol 14z For Tender detalls and future amendments, If any, keep ——— Hame Of Applicant -
MCS Share Transfer Agent Limited (Unit: Bank of Maharashtra) Like us on: K facebook.comWesternRly Like us on: facahn-nh.cnrru‘ﬂl'aﬂunl‘.lr referring to the following website www.gem.gov.in Diate: 12101/2024 JOSEPH MATHEW
Address: 3B3, 3" Floor, Gundacha Onclave, Kherani Road, R
Sakinaka Andheri (E), Mumbai - 400 072 Phone : 022-28516021-22
E-mail : helpdeskmum@mecsragistrars. com / NOTICE
mparase@@mesregistrars.com Website : www.mosregistrars.com TRENT LIMITED
In compliance with the Banking Companies (Acquisition and Transfer of Registered Office Address-

Undertakings) Act 1980, Bank is required to transfer all dividend amaounts
which have remained unclaimed / unencashed for a period of seven years
from the respective due date for payment, to the Investor Education
Pratection Fund {IEPF), constiluted by the Central Governmeant,

If you hold shares in physical form, please intimate us if there is any
changa / corrections in your registerad addrass / bank details and such
intimation should be accompanied by proof of new address viz.,
tefephone bill or Electricity Bill f Cancelled Chaque Leal elc., 1o the

Bombay House, 24 Homi
Mody Street, Fort, Mumbai
Pin- 400001

Motice is hereby given that the certificate(s)
for the under menticned securities of the |
Company has!/ have been lost ! misplaced s
and the |'H:I|-I:|Er[5|}_l of the said securiies/ I I| H i
]
L |

i) s S st o [ Good returns 4= Assured future
NPS

Invest for a Secured Future

II
Registrar and Share Transfer Agent of the Bank at the above address, Any person wha has a claim in respect of |
Additionally, the sharaholders who are holding physical shares of Bank of the said securities should | such claim ;.:l ——
Maharashtra, are once again reguested to get their sharas with the Company as its Registered Office i =
within 15 days from this date, else the

dematerialized. Shareholders can open a demat account in either of the
two Depositories, viz. Mational Securities Depository Ltd., or Cenlral
Depository Services India Lid. through any of the depository participant.
Date: 12/01/2024 For Bank of Maharashtra
Place: Pune Nehal Rawat, Company Secretary

PUBLIC NOTICE

¥y v will proceed to issue duplicate
mrﬁ;mamis}-whhw!1urﬂ‘mintimatinn.

Mame {5} of holder |s) And M. holder(s}
if any- Krishna Chandra Dhara, Sova Dhara,

Kind of Securities and Face value
Ordinary Shares Rs. 1/-

Mo. of Securities- 310,
Distinctive Number [s]-

Who can Join?

T332 -1l 130, i ) i
Joint Public Motice by Sharekhan Limited, Sharekhan BNP Paribas Financial Place- Kolkata, Date- 12/04/2024 L] Anyr citizen of India (IHE|LI1‘.I|IHQ
Services Limited and Human Yalue Developers Frivate Limited in terms of Name of holder | Applicant- Sova Rani Dhara

NRis/ OCls) and Corporate
employees between the age of
18 to 70 years

Paragraph 42 .3 of the Reserve Bank of India’s ('RBEI") Master Direction -
Resarve Bank of India (Nen-Banking Financial Company - Scale Based
Regulation) Directions, 2023 (RBI/DoR/2023-24/106
DoR.FIN.REC.Mo.45/03.10.119/2023-24) dated October 19, 2023, and
subseguent amendments ('REl Master Direction’).

CENTRAL RAILWAY

Sharekhan BNP Padibas Financial Services Umited (the 'Company’ ar 'SBPFSL] s a
company incorporated undar the Companies Act, 1956, having its registered offica m*’ Im“""""ﬂuﬁ* TESTING HDW I EHI"I Enlﬂ"?
at the Ruby, 18th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai, Maharash- AND VARIOUS OTHER WORKS

tra, Indla - 400028, and k= reglstered with the BRI {Registration Mo, - MN-13018710) as
a sysfemically important non-deposit faking - noa-banking financal campany
["MBFCT). The Company is a: NBFC which doas not acocept any deposits from the
publec amnd does not intend o accept any deposits from the public post completion
cfthe Proposed Transaction las defined below).

Motice is hereby given that Human Valpe Developers Private Limited ['Proposed
Aegquirer’ ] progoses to seaquire 100% of the paid-up shase capital af the Campary
frarm its mosting sharehodder, Sharekhan Limited, by way of a sham purchasie
['Propased Transaction'). The Proposed Transaction is an intermnal group restructur-
ing being undertaken to achieve compliance with regulatony requiremants. The
Proposed Trensaction will result in change i 10065 of the shareholding of the
Camgpary,

The Proposed Acquirer is & company incorparaied under the l'.'".urnpani::ﬁ At
1956, having its registered office at the Ruby, 18th Floor, 283 Senapati Bapat Marg,
Dradar {West), Mumbai, Maharashira, India = 400028, The Proposed Acquires is an
‘unregistered CIC (as defined under the Master Direction - Care Investment
Campanies {(Resemnve Bank) Directons, 2016).

The Company is in Lthe process al seeking the fequisite appeaval lram BB o the
propased change in 100% ofthe sharebolding of the Company, in accordance with
Paragraph 42 of the REI Master Direction

This joint public netice is intended to provide 1o the public, a notice/intimation
regarding the proposed change in 100% of the sharehalding of the Company a5 a
result of the Praposed Transachion, Any darfications and/ar ehjections in this
regard may be addressed to the Company in writing, by weriting to Mr. Rabul
Gailwwad, Company Secratany at the registered office of the Compary menticnsd
above, ar through email at companysecretarial@sharakhan.com within 30 days
framy the publication of this natice stating therein the nature of interest, clarification
sought and o ground(s) for ebjection (famd,

This pubslic notice is being pintly issued by the E:-:lrnparrg,r, thie Fropased Acquirer
and Sharekhan Limited,

Divisional Railway Manager [S&T), 1st
Flanr, Parcel Office Buiiding, MNear
PF.HMo. 13, Central Railway, Chhatrapati
Shivaji Mahara] Terminus, Mumbal =
400301, for and on behalf of The President
of India Invites One E-Tender (Open
Tender) from the reputed contraciors. The
last date and time for submission of tendser
is 13022024 1l 1500 Hrs. Name of
Work: "Supply, Installation, Testing and
Commissioning of suburban indicators
as per Central Railway specifications
based on RD30 specifications at Airoll,
Rabala, Ghansoli, Kopar Khairane and
Turbhe stations in Mumbsai Division.®
Approximate Cost: € 33519 585/-
EMD: ¥ 3,17.800/-, Date & Time of
Closing: 15.040 Hrs. on 130272024
Walidity: 60 days. Completion Pericd: 12
Months, Complate details of tenders with
corFrigendum are available at
Indian Railway official website
wWeoW.ireps. gov.in. The complete lender
documents can be downloaded from the
website. The complete detalls of tenders
ara also availabla in the "Nodice Board” of
the Divisional Railway Manager (S&T)s
Dffice, Chhalrapali Shivaji Maharaj
Terminus, Mumbai - 400 001, This tender
conplies with Public Procusement Policy
Crder 2017, dated 150672017,

Dpsan E-Tender Modice No. CR-BE-TELE-2024-01

e Online or Physical mode through
POPs such as Banks/ NBFCs

 Online platform through NPS Trust
(npstrust.org.in)

At the time of Maturity :

e At the age of 60 or retirement age,
option to withdraw up to 60% of
corpus in lumpsum and the balance
in annuity for regular pension

'n“r}

# fi Hai -

natkonal

pEngion
system

Sa/-
On behalf of Sharekhan BNP Paribas Financial Services Limited

AN Scan To know

Place: Mumgal
Crate ; Januany 12; 2024

S/

On behalf of Human Value Developers Private Limited
AL

Sd/f-

O behalf of Sharekhan Limited

{Conlinued from previors paps...)

Download UTS App for Tickets

() @PFRDAOfficial () NPS-National Pension System

€3 @PFROAOfficial (]} /companylpfrdal more or Enrall

6.  Based on the above, the Manager to the Offer is satisfied about the ability of the Acquirer and the Last date for publication of post Open Offer public announcement . 11, The Selling Broker would be requiréd to place an order/bid on behalf of the Public Shareholders wha
PAC to implement the Offer in accordance with the SEBI (SAST) Regulations. The Manager to the in the newspaper in which DPS has been published Monday, April 08, 2024 wish to tender their Equity Shares in the Open Offer using the acquisition window of the BSE. Before
Offer confirmes that firm arrangement for the funds and money for payment through verifiable means Last Date of Filing the Final report to SEBI Monday, April 06, 2024 placing the bid, the concerned Public Shareholder/Seflling Broker would be required to mark lien on
are in place fo fulfill the obligation under the Open Offer. *The abave timelines are indicative (orepared on the basis of timelines provided under the SEBI the tendered Equity Shares. Details of such Equity Shares marked as lien in the demat account of the
7. In case of upward revision of the Offer Price and/or the Offer Size, the Acquirer shall deposit (SAST) Reguiations) and are subject to receipt of statulory! reguialory approvals and may have Public Shareholders shall be provided by the depositories to the Clearing Corporation in accordance
additional appropriate amuqnt into .an Escrow !h:r:numm eln.sure compliance with Regulation 18(5) to be revised accordingly. To clarify, the actions sef out above may be completed prior to their with SEBI circular no. SEBYHO/CFD/DCR-IVCIR/P/2021/615 dated August 13, 2021.
of the SEBI (SAST) Regulations, prior to effecting such revision. coresponding dates subject to compliance with the SEBI (SAST) Regulations. 12. The cumulative quantity tendered shall be displayed on the BSE website (www.bseindia.com)
Vi. STATUTORY AND OTHER APPROVALS: *Identified Date is only for he purpose of defermining the Equity Shareholders of the Targel throughout the trading session at specific intervals during the Tendering Period,
1. Asof the date of DPS, to the best of the knowledge of the Acquirer and PAC, there are no statutory Company as an such date to whom the Letter of Offer would be sent by email It is clarified that 49 The pyblic Shareholders may also download the Letter of Offer from the SEBI's website i.e. www.
approvals required by the Acguirer and PAC to complete the Underlying Transaction and this Open A 128 SHEATBUNCRIGTS, NG ALy, Sares, GF, e Tatpel COMany: GRGLSIRrad O Sraliisiui) sebl,gov.in or Manager to the Offer website i.e. www.vivro.net or obtain a copy of the same from the
Offer, except for the approval of shareholders of the Target Company for the proposed preferential (excent the Acquirer, PAC and promater and promoter group of the Target Company) are eligible to Registrar to the Offer an providing suitable documentary evidence of holding of the Equity Shares
Issue and receipt of in-principle approval from the Stock Exchanges, If any other statutory approvals participate in this Offer any time before the closure of this Offer and thaiF fcllo riribar, DP idaniity-client idenity, cufent addrass a0 contaist delails
are r_&quuad or become applicable prior to completion of the Offer, the Offer would be subjecttothe VI, PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON RECIEPT OF LETTER OF 14, The process of teridaring Eduity Shares by the Equity Shareholders holding in demat and phiysical
IEgERt ol Such slatunory approvals. HE Equity Shares will be separately enumerated in the Letter of Offer.
2. Non-resident equity shareholders who wish to tender their equity shares in the Target Company in -~ 1. All the Public Shareholders of the Target Company, whether holding the Equity Shares in physical & ;
this Offer will be required to submit all the applicable RBI approvals that they would have obtained form or dematerialized form are eligible to participate in this Offer at any time from Offer opening  '%-  THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE
for acquiring the Equity Shares of the Target Company. In the event such RBI approvals are not date to the Offer closing date (“Tendering Period”) for this Open Offer. AVAILABLE IN THE LETTER OF OFFER THAT WOULD BE MAILED TO THE SHAREHOLDERS OF
submitted, the Acquirer reserves the sole right to reject the Equity Shares tendered in the Offer 2. Persons who have acquired Equity Shares but whose names do not appear in the ragister of THE TARGET COMPANY AS ON THE IDENTIFIED DATE.
3. Interms of Regulation 23 of the SEBI (SAST) Regulations, in the event that the approvals specified members of the Target Company on the [dentified Date or unregistered owners or those who have  X.  OTHER INFORMATION:
in this DP'S or those which become applicable prior to completion of the Open Offer are not received, acquired Equity Shares after the |dentified Date or those who have not received the Latter of Offer. 1. The Acquirer and PAC accept full responsibility for the information contained in this DPS and PA {other
for reasons nutsidelthe reasonable control of the Acquirer and PAC, Itihen the Acquirer and PAC shall may also participalfa in this Open Offer. .ﬁ.ccif:lental omission to send the Letter of Offer to any person than such information as has been obtained from public sources or provided by or relating to and
have _th& right to withdraw the Open Ofter. In the eTre!It of such_ a withdrawal of the_ Open Qffer, the to whom Ithe DI_I&f 1_3 made or the mn-recelpt or delayed receipt of the Letter of Offer by any such confirmed by the Target Company and/or the Sellers) and undertake that they are aware of and will
Acquirer and PAC (through t‘l‘!E Manager) ;hall. within 2 Working Days of suulj withdrawal, malhe person will not invalidate the Offer in any way. . comply with their obligations as faid down in the SEBI (SAST) Requlations in respect of this Offer
an announcement of such withdrawal stating the grounds for the withdrawal in accordance with 3, The LOF shall be sent through electronic means to those Public Shareholder(s) who have registered 5 : o A :
Regulation 23(2) of the SEBI (SAST) Regulations. their email ids with the depositories and also will be dispatched through physical mode by registered ¢ Thenformetion partining . the TargﬂtlﬂﬂmpaTy anl-i:l."u_r L SE"E@ l:nnmne!:l g “?F" PR DS
4. Subject to the receipt of the statutory and other approvals, if any, the Acquirer and PAC shall post / speed post / courier to those Public Shareholder(s) who have not registered their email ids Of the Lettarni[':’ffer o an'_..r_uther a::.lvartﬁsament. puhhcattpns made i connaction win 1 Upen Orier
complete payment of consideration within 10 Working Days from the closure of the Tendering Period and to those Public Shareholder(s) who hold Equity Shares in physical form. Further, on receipt of have been complied from Information published or provided by the Target Company or 1he Sellers,
to those Public Shareholders whose documents are found valid and in order and are approved for request from any Public Shareholder to receive a copy of LOF in physical format, the same shall be as the case may be, or publicly available sources which has not been independently verified by the
acquisition by the Acquirer provided. Acquirer or the PAC or the Manager. The Acquirer, the PAC and the Manager do not accept any
5. Where any statutory or other approval extends to some but not all of the Public Shareholders, the 4. As per the provisions of Regulation 40(1) of the SEBI LODR Regulations and SEBI's press release rEsponsiniNg wilh fespent to such imormation Fekaung.to the. Targst Gompany. and/or 1 Salkirs.
Acquirer and PAC shall have the option to make payment to such Public Shareholders in respect of dated December 3, 2018, bearing reference no. PR 49/2018, requests for transfer of securities shall 3. This PAis available and this DPS is expected fo be available on SEBI's website at www.sabi.gov.in and
whom no statutory or other approvals are required in order to complete this Open Offer. not be processed unless the securities are held in dematerialised form with a depository with effect on the website of Manager to the Offer at www.vivro.nat.
B. Incase of delay in receipt of any statutory approval(s) becoming applicable prior to completion of from April 01, 2013. However, in accordance with the circular issued by SEBI bearing reference 4 |n this DPS, all references to (i) “2" or “INR" or Rs. are references to Indian Rupee(s); and (ii) “US$"
the Offer, SEBI may, if satisfied that the delay in receipt of requisite approval was not due to any number SEBI/HO/CFDY CMD1/CIR/P/2020/144 dated July 31, 2020, shareholders holding securities or "USD" are references to United States Dollar(s).
wiltful default or neglect on the part of the Acquirer or PAC to diligently pursue the application for in physical form are allowed to tender shares in an Open Offer. Such tendering shall be as perthe . . o Regulation 12 of SEBI (SAST) Regulations, Acquirer and PAC have appointed Vivro
the approval, grant extension of time to the Acquirer and PAC for payment of consideration to the provisions of the SEBI (SAST) Regulations. Accardingly, Public Shareholders holding Equity Shares Financial Services Private Limited, as the Manager o the ﬂn‘er as per the details below:
Public Shareholders of the Target Company who have accepted the Offer within such period, subject in physical form as well are eligible o tender their Equity Shares In this Dpen Offer as per the ' '
to the Acquirer and PAC agreeing to pay interest for the delayed period as directed by SEBI in terms provisions of the SEBI (SAST) Regulations.
of Regulation 18(11) of the SEBI (SAST) Regulations. Further, if delay occurs on account of williul 3. The Public Shareholders may also download the Letter of Offer from the SEBI's website (www, ‘;" I ‘,.l" RO
default by the Acquirer and PAC in obfaining the requisite approvals, Regulation 17(9) of the SEBI sebi.gov.in) or obiain a copy of the same from the Registrar to the Offer on providing suitable
i i i ino i documentary evidence of holding of the Equity Shares and their folio number, DP id, client id, current
iﬁg&eﬁﬁgﬁgﬂpjfgﬂ E:aa become applicable and the amount lying in the escrow account shall st e VIVRO FINANCIAL SERVICES FBW ATE LIMITED |
7. There are no conditions stipulated in the SSA between the Acquirer and the Target Company, the 6 This Open Offer will be implamented by the Acquirers through a stock exchange mechanism made Address: ¥ivro House, 11 Shashi Golony, Opp. Suvidna-Shopping Centre,
meeting of which would be outside the reasonable control of the Acquirer and PAC and in view of available by stock exchanges in the form of a separate window ("Acquisition Window"), as provided Paldi, Ahmedabad - 380007. Gujarat. India,
which the Dffer might be withdrawn under regulation 23(1)(c) of the SEBI (SAST) Regulations. under the SEBI (SAST) Regulations and SEBI circular CIR/CFD/POLICYCELL/1,/2015 dated April 13, CIN: UB7120GJ1996PTCO29182 | Tel No.: 079- 4040 4242,
“”!. TEHTATWE EBHEEULE ﬂF HB."."ITT: 2015 and [:FD.I'IDEHEFEIH.I'F."'ED1E,".IEE dated December g, 2016 and SEBI Eirﬂl.lllﬂ.lr no. EEEI."}"H:].I'I Emn_": imﬂstﬂrs@gim_ne‘[ I WEIIE“E: 'I'I"I'i"l'l'.'i'i"l'rﬂ-nEt
Activity Day and Date" gﬁiﬁgﬂ:ﬁ 1, S N GOl BT SEBI Reg. No. MB/INM000010122 | Contact Persan: Shivam Patel
lasug ﬂf_F'uhhn ;!!.nnﬂum._":emm! Salul_’day, January 06, 2024 7. Al Public Shareholders holding Equity Shares in physical form, who wish to accept the Offer and 6. The Acquirer and PAC hava_aupmntad Accurate Securifies & Registry Privats Limited a5 the Registrar
Publication of 1.“3 UPS in newspapers Fi'!dEl].l'. January 12, 2024 tender their Equity Shares can send/deliver the form of acceptance-cum-acknowledgment (which 1o the Offer as per the details below:
Last Dats of filing of Draft Letter of Offer with SEBI Friday, January 19, 2024 will be annexed to the Letter of Offer) duly signed along with all the relevant documents at the
Last date for Fuh!m Announcement for competing offer Monday, February 05, 2024 collection centre of the Registrar to the Open Offer mentioned in the Letter of Offer on or before the Ac c u ra te
Last date for HE'FE[ Etg comments from SEBI on the draft letter of r i date of closure of the Tendering Period in accordance with the procedure as set out in the Letter of .
;;rfr;;g;ﬁt;: :}fmmme hl:;ﬂaﬁsgg::: ;?:Eg I11:|t flr:E:?}nlmatmn or additional onday. February 12, 202 foer._ | | | N “ “ ACCURATE SECURITIES & REGISTRY PRIVATE LIMITED
identified Date® Wednesday. Fabruary 14, 2024 8.  Acquirer and PAC have appointed Pravin Ratilal Share and Stock Brokers Limited (" Buying Broker™) Address: B 1105-1108, K P Epitome, Nr. Makarba Lake, Nr. Siddhi Vinayak Towers,
[ ast date for dispaioh of The Latier of Ofier 1o the Pubiic as their broker for the Open Offer through whom the purchases an_ti seftlement ql the Offer Shares Makarba. Ahmedabad - 380051.
Shareholders Thursday, February 22, 2024 trrr:lréfllﬁgar::l E;Ec;?;w t!1|3 Open Offer shall be made. The contact details of the Buying Broker are as CIN: U74900G.2013PTC077829 | Tel No.: +91-79-48000319
Last date by which a committee of independent directors of the Name:  Bravin Ratilal Share and Stock Brokers Limited Email: investor@accuratesecurities.com | Website: www.accuratesecurities.com
Target Company is required to give its recommendation to the Maonday, February 26, 2024 Add ' . Sakar-1. 5th Floor 0 : ; , SEBI Reg. No. INRO0O0004173 | Contact Person: Ankur Shah
Public Sharehalders of the Tﬂrgﬂt Eﬂmpﬂn}' for this Dffer ress. akar-1, oth Floor, Pp ﬁandhlgrﬂm Hall‘ﬂ'ﬂj’ EEBHUH. Hﬂ'ﬁ'l"ﬂﬂgpura.
Last date for upward revision of the Offer Price and/or the offer Ahmedabad - 380009 Issued by Manager to the Offer
Sizg Tuesday, February 27, 2024 SEBI Reg. No:  INZDDD206732 Tel No.: 079-25553758 For and on behalf of the Acquiter and the PAC:
Date of publication of opening of Open Offer public announcement Email: cs@prssh.com Websile: http:/‘www.prssb.com/
in the newspaper in ern:?:,h n[;gPS I‘tgs been prilhﬁshed YYerEsCdy, rRTang o0, 2ok Contact Person: Shannon Khokharia Acquirer "IF
Date of commencement of Tendering Period (Offer opening Date) | Thursday. February 29, 2024| g pyblic Shareholders who desire to tender their Equity Shares under the Open Offer would have to i M-
Date of Closure of Tendering Period (Offer Closing Datg) Thursday, March 14, 2024 intimate their respective stock-brokers (“Selling Broker™) within the normal trading hours of the Amit Mansukhlal Mehta Vaishali Amit Mehta
Last date of communicating of rejection/acceptance and secondary market, during the Tendering Period.
completion of payment of consideration for accepled tenders or Monday, Apnl 01, 2024 10. A separate acquisition window will be provided by the BSE to facilitate placing of sell orders. The Data::!am_mry 1205
return of unaccepted shares Selling Broker can enter orders for dematerialized as well as physical Equity Shares. iRz Rkt AdBaz
financigleg-er@-in < 00 © @ 00 o < 00 ©o l
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DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

ACE SOFTWARE EXPORTS LIMITED

Registered Office: 801 Everest Commercial Complex, Opp. Shastri Maidan, Rajkot, Gujarat, India, 3600071. | CIN: L72200GJ1994PLC022781 | Tel. No.: 0281-2226037 | Email 1D: investorinfoi@acesoftex.com | Website: hitps.//www.acesoftex.com/

IN TERMS OF REGULATIONS 13(4), 14(3) AND 15(2) OF THE SECURITIES AND EXCHANGE
BOARD OF INDIA (SUBSTANTIAL ACQUISITION DOF SHARES AND TAKEOVERS) REGULATIONS,
2011, AND SUBSEQUENT AMENDMENTS THEREOF (“SEBI (SAST) REGULATIONS").

OPEN OFFER FOR ACQUISITION OF UP TO 16,02,560 (SIXTEEN LAKHS TWO THOUSAND FIVE
HUNDRED SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥10/- EACH (“EQUITY
SHARES") REPRESENTING THE ENTIRE PUBLIC SHAREHOLDING COMNSTITUTING 25.04%
OF THE EMERGING VOTING CAPITAL (AS DEFINED BELOW) OF ACE SOLFTWARE EXPORTS
LIMITED (“THE TARGET COMPANY™) AT A PRICE OF ¥ 35/- (RUPEES THIRTY-FIVE ONLY) PER
EQUITY SHARE (“"OFFER PRICE") FROM THE PUBLIC SHAREHOLDERS (AS DEFINED BELOW) OF
THE TARGET COMPANY, BY AMIT MANSUKHLAL MEHTA ("ACQUIRER™) ALONG WITH VAISHALI
AMIT MEHTA (“PAC") PURSUANT TO AND IN COMPLIANCE WITH THE REGULATION 3(2) AND 4
OF THE SEBI (SAST) REGULATIONS (“OFFER” DR “OPEN OFFER").

This detailed public statement (“DP3") is being issued by Vivro Financial Services Private Limited, the
manager 1o the Open Offer (“Manager to the Offer” or “Manager”), for and on behalf of the Acquirer
and PAC, to the Public Shareholders (as defined below) of the Target Company, pursuant to and in
compliance with Regulation 13(4), 14(3) and 15(2) of the SEBI (SAST) Regulations and pursuant o the
public announcement (“PA") dated January 06, 2024 filed with the Securities and Exchange Board of India
(“SEBI"), BSE Limited (“BSE™) and the Target Company, in terms of Regulations 3(2) and 4 of the SEBI
(SAST) Regulations.

For the purpose of this DPS, the following terms shall have the meanings assigned to them below:

“Emerging Voting Capital” shall mean the total voting equity share capital of the Target Company expected
as of the 10th (Tenth) working day from the closure of the tendering period for the Offer. This includes
Equity Shares to be allotted by the Target Company pursuant to Preferential Allotment, subject to the
approval of the shareholders of the Target Company and other statutory/ regulatory approvals.

“Public Shareholders™ shall mean all the public shareholders of the Target Company who are eligible to
tender their Equity Shares in the Offer, except the Acquirer, PAC and existing members of the promoter and
promoter group of the Target Company pursuant to and in compliance with the SEBI (SAST) Regulations.

.  ACQUIRER, PAC, SELLERS, TARGET COMPANY AND OFFER:
1.  Amit Mansukhlal Mehta ("Acquirer”)
1.1, Amit Mansukhlal Mehta is son of Mansukhlal Manilal Mehta and is an individual resident of the
aged 49 years and residing at 833, Takshashila Society -2, Near Phulchhab Press, Opp. Star Plaza,
Rajkot- 360001, Gujarat, India, Email id: amit@aceinfoway.com. He holds the degree of Bachelor
of Business Administration from Saurashtra University and has an experience of more than 24 years
i the field of web/software developrment, Digital Marketing, e-commerce and CAD & Architectural
Services.
Acquirer does not hold any Equity Shares of the Target Company. Acquirer has not acquired any
Equity Shares of the Target Company between the date of PA i.e., January 06, 2024 and the date of
this DPS.
Acquirer does not belong to any group.
As of the date of this DPS, there are no directors representing Acguirer on the board of the Target
Company,
As of the date of this DPS, Acquirer does not have any relationship with or interest in the Target
Company except for the Underlying Transaction, as detailed in Section Il (Background to the Offer),
that has triggered this Open Offer,
As of the date of this DPS, Acguirer is not prohibited by SEBI, from dealing in securities, in terms of
directions issued by SEBI under Section 118 of the SEBI Act or any other requlations made under the
SEBI Act.
The net worth of the Acquirer as on January 09, 2024 is T 16,81,16,375/- (Rupees Sixteen Crore
Eighty-One Lakhs Siceen Thousand Three Hundred Seventy-Five Only) as certified vide certificate
bearing Unigue Document Identification No. (“UDIN™} 24142191BKAFOVI951 dated January 09,
2024 issued by CA Rutvik 5 Thakkar (Membership No. 142191} proprietor of Rutvik 5 Thakkar &
Co. Chartered Accountants, FRN: 136756W, having its office at 203, Scarlet Gateway, Opp. Riviera
Antilla, Prahdadnagar Corporate Road, Satellite, Ahmedabad - 380015, India, Tel. no, 3979987200,
email ID: rutviktccegmail.com.
2. Vaishali Amit Mehta ("PAC")
. Vaishali Amit Mehta is spouse of Amit Mansukhlal Mehta and is an individual resident of the aged 46
years and residing at 833, Takshashila Society -2, Mear Phulchhab Press, Opp. Star Plaza, Rajkot-
360001, Gujarat, India. Emall id: vmehta2223@gmail.com. She holds the degree of Bachelor of
Commerce from Saurashtra University and has an experience of 15 years as a data research analyst.
PAC does not hold any Equity Shares of the Target Company. PAG has not acquired any Equity Shares
of the Target Company between the date of PA i.e., January 06, 2024 and the date of this DPS.
PAC does not belong to any group.
As of the date of this DPS, there are no directors representing PAC on the board of tha Target
Company.
As of the date of this DPS, PAC does not have any relationship with or interest in the Target Company
except for the Underlying Transaction, as detailed in Section Il (Background fo the Offer), that has
triggered this Open Offer.
As of the date of this DPS, PAC is not prohibited by SEBI, from dealing in securities, in terms of
directions issued by SEBI under Section 118 of the SEBI Act or any other regulations made under the
SEBI Act.
The net worth of the PAC as on January 09, 2024 is ¥4, 66,52 538 (Rupees Four Crore Sixdy-Six
Lakhs Fifty-Two Thousand Five Hundred Thirty Eight Onby) as certified vide certificate bearing UDIN;
24142191 BKAFOWBZ274 dated January 09, 2024 issued by CA Butvik 5 Thakkar (Membership
Mo, 142191) proprietor of Rutvik 5 Thakkar & Co. Chartered Accountants, FRN: 136756W, having
its office at 203, Scarlet Gateway, Opp. Riviera Antilla, Prahladnagar Corporate Road, Satelflite,
Ahmedabad - 380015, India, Tel. no. 9979987200, email 1D: rutvikt@gmail.com.
Except PAC, there are no other persons acting in concert with the Acquirer for the purpose of this
Open Offer. While persons may be deemed to be acting in concert with the Acquirer and/or PAG in
terms of Regulation 2{1){q)}(2) of the SEBI (SAST) Regulations ("Deemed PACS"), however, such
Deemed PACS are not acting in concert with the Acquirer and/or PAC for the purposes of this Dpen
Offar
3. Intormation about the Selling Shareholders:

There are no Selling Shareholders ("Sellers™) in the Underlying Transaction.

Information about the Target Company
. The Target Company was incorporated on August 17, 1994, as Ace Software Exports Limited under
the provisions of the Companies Act. 1956 vide certificate of incorporation issued by Registrar
of Companies, Gujarat, Dadra & Magar Haveli. The Corporate Identification Number of the Target
Company is L72200GJ1924PLC0O22781. There has been no change in the name of the Target
Company since its incorporation
The registered office of the Target Company is situated at 801 Everest Commercial Complex, Opp.
Shastri Maidan, Rajkot, Gujarat. India, 360001, Tel. Mo.: 0281-2226097, Email id: investorinfo@
acesoftex.com, website: hitps://www.acesoftex.com/.
The Target Company is engaged in the business of Document Management, Digital Publishing and
Data Conversion and Technolagical solutions.
The Equity Shares of the Targel Company are listed and traded on BSE Limited (“BSE") {Sacurity
Symbaol; AGESOFT, Security Code; 531525). The ISIN of the Equity Shares is INEB49B01010.
The authorized share capital of the Target Company is ¥ 6,00,00,000 (Rupees Six Crore only)
comprising of 60,00,000 (Sixty Lakhs) Equity Shares of the face value of ¥ 10/~ each. The issued,
subscribed, paid up and voting equity share capital of the Target Company is T 4,68,00,000 (Rupees
Four Crore Sixty-Eight Lakhs Only) comprising of 46,80,000 (Forty-Six Lakhs Eighty Thousand Only)
Equity Shares of face value of ¥ 10/~ each.
As per the shareholding pattemn filed by the Target Company with the Stock Exchanges for the quarter
ended September 30, 2023, the Target Company has disclosed that: (i) there are no partly paid up
Equity Sharas; (i) it has not issued any convertibla securities, (iif) it has not issued any warrants; (iv)
there are no locked in Equity Shares of the Target Company, and (v) there are no Equity Shares held
by promoters which are pledged or otherwise encumbered.
The Equity Shares of the Target Company are infrequently fraded on BSE within the meaning of
Hegulation 2(1)(j) of the SEBI (SAST) Regulations.
The key financial information of the Target Company as extracted from its respective audited
consolidated financial statements as of and for the financial vears ended on March 31, 2023, March
31, 2022, and March 31, 2021, is as set out below;
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{Amount in Lakhs)

Financial year | Financial year
ended March | ended March
31, 2022 3, 2021**

Audited Audited
1,059.32 951.01
{80.83) (95.58)

(1.73) (2.05)

For the period
ended September
30, 2023

Un-Audited
510.47
71.64

1.53

Financial year
ended March
31, 2023
Audited

1,076.30

11.48
0.25

Particulars

Total Revenue

Net Income
Eamings per Share
(¥ per share)

Net worth/
Shareholders' lunds

The financial information of the Target Company is extracted from the audited financial stafernents
fifed with the B5E Limited and avaifable on www bseindia.com as per Reguilation 33 of Securities
and Exchange Board of India (Listing Obligations and Disclosure Regquirerments) Regulalion, 2075,
5.  Details of the Offer
. The board of directors of the Target Company, at its meeting held on Saturday, January 06, 2024,
approved the execution of the Share Subscription Agreement (*SSA™) amongst the Acquirer, PAC and
the Target Company in terms of which, the Target Company, subject to inter alia receipt of approval
from the shareholders of the Target Company, fulfilment of certain conditions precedent and receipt
of other statutory/ regulatory approval, as may be required, approved the issuance and allotment
of 12,47.360 Equity Shares of the face value of F10/- representing 19.49% of the Emerging Vating
Capital of the Target Gompany (“Subscription Shares™) at a price of T35/- per Equity Share by way

Not Applicable 1,635.31 1,620.71 1,670.76
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of allotment on preferential basis to the Acquirer and PAC for a tofal consideration of  4,36,57.600
(Rupees Four Crore Thirty-5ix Lakhs Fifty-Seven Thousand Six Hundred Only) (“Preferential
Allotment”) in accordance with the provisions of the Companies Act, 2013 and the rules framed
thereunder and Chapter V of the SEBI (ICDR) Regulations and any other applicable law for the time
being in force. Herginatter referred to as “Underlying Transaction™.

This Open Offer is a mandatory open offer made in compliance with Regulations 3(2) and 4 of the
SEBI (SAST) Regulations, friggered upon execution of the SSA and classification of Acgquirer and PAG
as joint promaoters of the Target Company.

This (kpen Offer is being made by the Acquirer and PAC to the Public Shareholders to acquire up to
16,02, 560 Equity Shares (“Offer Shares”) representing the entire Public Shareholding constituting
25.04% of the Emerging Voting Capital the Target Company at a price of ¥ 35/- (Rupees Thirty-
Five only) per Equity Shares (“Offer Price”) from the Public Shareholders of the Target Company,
aggregating to a total consideration of T 5,60,89,600/- (Rupees Five Crore Sixty Lakhs Eighty-
Nine Thousand 5i¢ Hundred Onfy) (assuming full acceptance) ("Ofler Size”), payable in cash in
accordance with Regulation 9(1){a) of the SEBI (SAST) Regulations.

Post completion of the Underlying Transaction, the Acquirer and PAC will hold 44 53% sharehaolding
of the Emerging Voting Capital of the Target Company and shall be classified as a promoter of
the Target Company along with the existing promoter and promoter group of the Target Compamy
in accordance with SEBI (SAST) Regulations and SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2018 (“SEBI (LODR) Regulalions™).

As of the date of this DPS, the Emerging Voting Capital is as follows:

. Mo. of Equity | % of Emerging

EMEESE Shares | Voting Capital
Fully paid-up Equity Shares as on date 46,580,000 73.12
Equity shares proposed to be allotted pursuant to the preferential
issue approved by the board of the Target Company on January 17 20,000 96,88
06, 2024 (subject to receipt of requisite statutory’ regulatory U :
approvals and sharsholders’ approval)
Emerging Voling Capital 64,00,000 100.00

The Public Shareholders who tender their Equity Shares in this Open Offer shall ensure that the
Equity Shares are clear from all liens, charges and encumbrances. The Offer Shares will be acquired,
subject 10 such Offer Shares being validly tendered in this Open Offer, together with all the rights
attached thereto, including all the nghts to dividends, bonuses and nght offers declared theraot and in
accordance with the terms and conditions set forth in the Public Announcement, this Detailed Public
Statement and as will be set out in the Letter of Offer, and the tendering Public Shareholders shall
have obtained all necessary consents required by them to tender the Offer Shares.

All Public Shareholders (including resident or non-resident shareholders) must obtain all requisite
approvals required, if any, to tender the Offer Shares (including without limitation, the approval from
the Reserve Bank of India ("RBI™) held by them, in the Offer and submit such approvals, alang with
the other documents required to accept this Offer. In the event such approvals are not submitted, the
Acquirer and the PAC reserve the right to reject such Equity Shares tendered in this Offer. Further, if
the Public Shareholders who are not parsons resident in India had required any approvals (including
from the RBI, or any other regulatory body) in respect of the Equity Shares held by them, they will
be required to submit such previous approvals, that they would have obtained for holding the Equity
Shares, to tender the Offer Shares held by them, along with the other documents required to be
tendered to accept this Offer. In the event such approvals are not submitted, the Acquirer and PAC
reserve the right to reject such Offer Shares.

This Offer is not conditional upon any minimum level of acceptance in terms of Regulation 19(1) of
the SEBI (SA5T) Regulations.

This is not a competitive offer in terms of Regulation 20 of SEBI (SAST) Regulations.

This Offer is not pursuant to any global acquisition resulting in indirect acquisition of Equity Shares
of the Target Company.

The Acquirer and PAC intends to retain the listing status of the Target Gompany and na delisting offer
is proposed to be made.

Where any statutory or other approval extends to some but not all of the Public Shareholders, the
Acquirer and PAC shall have the option to make payment to such Public Shareholders in respect of
whom no statutory or other approvals are required in order to complete this Open Offer.

Tor the best of the knowledge and belief of the Acquirer and PAC, there are no statutory and other
approvals required to be obtaned to complete the Underlying Transaction contemplated under the
554 or to complete this Open Offer other than as indicated in Part VI {Statutory and Other Approvals)
below.

In terms of Requlation 23 of the SEBI (SAST) Regulations, in the event that, for reasons outside
the reasonable confrol of the Acquirer and PAC, the conditions specified in S5A as set out in Part
Il (Background of the Offer) or approvals specified in this DP3 as set out in Part VI (Statutory and
Other Approvals) below or those which become applicable prior to completion of the Open Otfer are
not received, then the Acquirer and PAC shall have the right to withdraw the Open Offer. In the event
of such a withdrawal of the Open Offer, the Acquirer and PAC {through the Manager) shall within 2
working days of such withdrawal, make an announcement of such withdrawal stating the grounds
for the withdrawal in accordance with Regulation 23(2) of the SEB| (SAST) Regulations.

A5 on the date of this DPS, the Acquirer and PAC does not have any plans to dispose-off or otherwise
encumber any significant assets of the Target Company for the next 2 (twa) years from the date of
closure of the Open Offer, except in the ordinary course of business of the Target Company and
except 1o the extent required for the purpose of restructuring and/or rationalization of the business,
assets, investments, liabilities or otherwise of the Target Company. In the event any substantial
asset of the Target Company is to be sold. disposed-off or otherwise encumbered other than in the
ardinary course of business, the Acquirer and PAC undertakes that they shall do so only upon the
receipt of the prior approval of the shareholders of the Target Company, by way of a special resolution
passed by postal ballot, in terms of Regulation 25(2) of SEBI (SAST) Regulations and subject 10 the
provisions of applicable law as may be required.

Upon completion of the Offer, assuming full acceptances in the offer, the Acquirer and PAC will
hold 28.49.920 (Twenty-Eight Lakh Forty-Nine Thousand Nine Hundred Twenty) Equity Shares
representing 44.53% of the Equity Share Capital of the Target Company as on the tenth working day
after the closure of the Tendenng Period and the promoter and promoter group shareholding will
reach to 64,00,000 (Sixty-Four Lakh) Equity Shares representing 100% of the Equity Share Capital of
the Target Company.

As per Regulation 38A of the SEBI (LODR) Regulations read with Rules 19(2) and 19A of the
Securities Contracts (Regulation) Rules, 1957, as amended ("SCRR™), the Target Company is
required to maintain at least 25.00% public shareholding as determined in accordance with SCRR, on
a continuous basis for listing, However, pursuant to completion of this Open Offer and the Underlying
Transaction contemplated in the 554, the public shareholding in the Target Company may fall below
the minimum public shareholding (*“MPS") requirement as per Rule 194 of SCRR read with SEBI
(LODR} Regulations. In such an event, Acquirer or PAC will sell such number of Equity Shares to
comply with the above requirements within the time permitted under the SCRR.

The Acquirer and PAC shall not be eligible to make a voluntary delisting offer under the SEBI (Delisting
of Equity Shares) Regulations, 2021, unbess a period of twelve months has elapsed from the date of
completion of the Offer period as per regulation 7(5) of SEBI (SAST) Regulations.

The Manager to the Offer, does not hold any Equity Shares in the Target Company as on the date of
this DPS. The Manager to the Offer further declares and undertakes not to deal on its own account
in the Equity Shares of the Target Company during the Offer Period.

BACKGROUND TO THE OFFER:

Acquirer, PAC and Target Company have entered into a 55A dated January 06, 2024 pursuant to
which the Target Company has agreed to issue and allot 12,47 360 Equity Shares to the Acquirer and
PAC, subject to, inter alia, receipt of shareholders’ approval and receipt of other statutory/reguiatory
approval, as may be required and fulfiliment of certain ather conditions precedent.

A5 a consequence of the execution of the 554, this Open Offer is a mandatory offer being made by
the Acquirer and PAC in compliance with Regulations 3(2) and 4 of SEBI (SAST) Regulations, The
Offer Price will be payable in cash by the Acquirer in accordance with the provisions of Regulation
9(1)(a) of the SEBI (SAST) Regulations.

The salient features of the $5A are as follows:

Subject to the terms and conditions agreed between the Parties to the SSA and their respective
rights and obligations, the Acquirer and PAC agrees to subscribe to and the Target Company agrees
to issue Equity Shares on Preferential Allotment basis to the Acquirer and PAC, free and clear of all
Encumbrances against payment of Preferential Allotment Consideration by the Acquirer and PAC in
compliance with the Act, ICDR Regulations and Applicable Law.

The consummation of the Underlying Transaction is subject to the fulfilment of the conditions
precedent: as specified under the SSA, including the following key conditions precedent; a) receipt
of approval from the shareholders of the Target Company, b) receipt of In-Principle approval from the
Stock Exchanges, c) the allotment of the Subscription Shares will be undertaken within the timelines
prescribed under the SEBI (ICOR) Regulations, d) allotment of Equity Shares to the Acquirer and
PAC pursuant to the Preferential Allotment shall be kept into a demat escrow account in compliance
with Regulation 22(24) of the SEBI (SAST) Regulations, ) obtain a no objection certificate from the
lenders of the Company in respect of the Underlying Transaction, if applicable.

The Company shall take all actions as required under the SEBI (LODR) Regulations for classification
of Acquirer and PAC as 'Promoters’

Un closing, the Company shall call a board meeting to appoint Acquirer as the Managing Director or
Chief Executive Qfficer of the Target Company subject to approval of shareholders.

The prime objective of the Acquirer and PAC for the acquisition of Equity Shares is to have substantial
holding of Equity Shares and voting rights along with the existing promoter and promoter group of
the Target Company. Following the completion of the Open Offer, the Acquirer intends to join the
management of the Target Company in their efforts towards the sustained growth of the Target
Company. The Acquirer will continue the existing lines of business of the Target Company and
may diversify its business activities in future into alternate or complimentary lines of business
as deliberated by the Board of the Target Company and in compliance with applicable laws and

10,

11,

regulations as well as with the prior approval of shareholders, as applicable.

Post completion of the Underlying Transaction and the consequent Open Offer, the Acquirer and
PAC shall be classified as a promoter of the Target Company along with the existing promoter and
promoter group of the Target Company in accordance with SEBI (SAST) Requlations and SEBI
(LODR) Regulations.

SHAREHOLDING AND ACQUISITION DETAILS:

The current and proposed shareholding of the Acquirers in the Target Company and the details of
their acquisition are as follows:

: Acquirer PAC

A No. %10 No. %0
Equity Shareholding as on the PA date™ il Nil Nil il
Equity Shares agreed to be acquired under S5A% | 8,47 360 | 13.24 4.00,000 6.25
Equity Shares acquired between the PA date and , : . .
the DPS date il Nil il Mil
Equity ahares to be acquired in the open offer' il il il il
Post Offer Shareholding
{On diluted basis, as on 10" working day after| 847360 | 13.24 | 400,000 6.25
closing of fendering period)

1. As a percentage of the Emerging Voling Capital.

£ The Acquirer and PAC do not hoid any Equity Shares of the Target Company as on the date of this
DPS.

3. Pursuant to SSA, the board of directors in their meeting held on January 08, 2024 has resolved
o issue and aliot 12,47 360 Equity Shares representing 19.49% of the Emerging Voling Capital
fo the Acquirer and PAC.

4. Assuming mil acceptance under the Offar

OFFER PRICE:

The Equity Shares of the Target Company are listed on BSE.

The trading turnover in the Equity Shares of the Target Company on BSE based on trading volume

during the twelve calendar months prior to the month in which PA was made i.e. January 01, 2023
to December 31, 2023 is as set out below:

Stock Total no. of Equity Shares traded | Weighted average | Trading turnover (as %
Exchange during the twelve calendar no. of total Equity | of total Equity Shares
manths prior to the month of PA Shares listed)
BSE Limited 351578 46,830,000 7.51%

(Source: www.bseindia.com )

Based on the above information, the Equity shares of the Target Company are infrequently traded on
BSE in accordance with Regulation 2(1){]) of the SEB| (SAST) Regulations.

The Offer Price of ¥ 35/- (Rupees Thirty-Five Only) per Equity Share is justified in terms of Regulations
8(1) and &(2) of the SEBI (SAST) Regulations, being the highest of the Tollowing:

Sr.
No.

Price
el (In T per Equity Share)
The highest negotiated price per share of the target company for
A |any acquisttion under the agreement attracting the obligation to
make a public announcement of an open offer;
The wvolume-weighted average price paid or payable for
acquisitions, whether by the acquirer or by any person acting
in concert with him, during the fifty-two weeks immediately
preceding the date of the public announcement;
The highest price paid or payable for any acquisition, whether by
the acquirer or by any person acting in concert with him, during
the twenty-six weeks immediately preceding the date of the public
announcement;
The volume-weighted average market price of such shares for a
period of sixdy trading days immediately preceding the date of the
public announcement as traded on the stock exchange where the
maximum volume of trading In the shares of the target company
are recorded during such penod, provided such shares are
frequently traded;
Where the shares are not frequently traded, the price determined
by the acquirer and the manager to the open offer faking info
E |account valuation parameters including, book value, comparable
trading multiples, and such other parameters as are customary for
valuation of shares of such companies;
: the per share value computed under sub-regulation (5), if
applicable

35/-

Mot Applicable

Not Applicable

Mot Applicable™

34.62

Not Applicable®

(1) Not applicable as the Equity Shares are infrequently fraded.
{2) Not applicable since the acquisition is not an indirect acguisitiomn.

The Fair value of Equity shares of the Target Company is T 34.62 per Equity Share {Rupees Thirty-
Four and Paisa Sixty-Two Only) as certified by CA Akshat Jain, (Membership No, 178972) proprietor
of Akshat P Jain & Associates, Chartered Accountants, FRN: 152039W, having its office at B-801,
Sunteck City Av 1, Oshiwara, Mumbai-400062, India, Tel. no, 9892647408, email ID: apjassociates@
outtook.com vide their certificate dated January 06, 2024 bearing UDIN; 2417897 2BJZYHX5113.

In view of the parameters considered and presented in the aforesaid table, the minimum offer
price per Equity Share under Regulation Bi2) of the SEBI (5AST) Regulations is the highest of item
numbers A to F above i.e., ¥ 35/- per Equity Share. Accordingly, the Offer Price of ¥ 35/- (Rupees
Thirty-Five Only) is justified in ferms of the SEBI (SAST) Regulations.

Since the date of the PA and as on the date of this DPS, there have been no corporate actions in the
Target Company warranting adjustment of relevant price parameters under Reguiation 8{3) of the
SEBI (SAST) Regulations, The Offer Price may be adjusted in the event of any corporate actions like
bonus, rights issue, stock split, consolidation, etc. where the record date for effecting such corporate
actions falls prior to 3 Working Days before the commencement of the Tendering Period of the Offer,
in accordance with Regulation 8(9) of the SEBI (SAST) Regulations.

In the event of further acquisition of Equity Shares of the Target Company by the Acquirer or PAC
during the (ffer period, whether by subscription or purchase, at a price higher than the Offer Price,
then the Offer Price will be revised upwards to be equal to or more than the highest price paid for
such acquisition in terms of Regulation 8(8) of the SEBI (SAST) Regulations. However, Acguirer and
PAC shall not acquire any Equity Shares of the Target Company after the third Working Day prior to
the commencement of the Tendering Period and until the expiry of the Tendering Period.

If the Acquirer and/or the PAC acquire Equity Shares of the Target Company during the period of
twenty-six weeks after the tendering penod at a price higher than the Offer Price, then the Acquirer
along with the PAC shall pay the difference between the highest acquisition price and the Offer
Price, to all Public Shareholders whose Equity Shares have been accepted in the Offer within sixty
days from the date of such acquisition. However, no such difference shall be paid in the event that
such acquisition is made under another open offer under the SEBI (SAST) Regulations, or pursuant
to Securities and Exchange Board of India (Delisting of Equity Shares) Regulations, 2021, or open
market purchases made in the ordinary course on the Stock Exchanges, not being negotiated
acquisition of Equity Shares of the Target Company in any form.

The Acguirer is permitted to revise the Offer Price upward at any time up to one Working Day prior
to the commencement of the Tendering Period of this Offer in accordance with Regulation 18{4) of
the SEBI (SAST) Regulations. In the event of such upward revision in the Offer Price, the Acquirer
shall make further deposits into the Escrow Account, make a public announcement in the same
newspapers where the original Detailed Public Statement has been published and simultangously
inform SEBI, BSE and Target Company at its registered office of such revision.

As on date, there is no revision in Offer Price or Offer Size. In case of any revision in the Offer Price
or Offer Size, the Acquirer shall comply with Regulation 18 of SEBI (SAST) Regulations and all
other applicable provisions of SEBI {SAST) Regulations which are required to be fulfilled for the said
revision in the Offer Price or Offer Size.

FINANCIAL ARRANGEMENTS:

The total funding requirements for this Offer is T 5,60,89,600/- (Rupees Five Crore Sidy Lakhs
Eighty-Nine Thousand Six Hundred Only). assuming full acceptance of the Offer ie., Maximum Open
Offer Consideration,

In accordance with Regulation 17 of the SEBI (SAST) Regulations, the Acquirer has opened an
gscrow account under the name and style of “Amit Mehta Ace Software Open Offer - Escrow
Account” ("Escrow Account”™) with *|CICI Bank Limited”, ("Escrow Banker™) pursuant to an escrow
agreement dated January 06, 2024 ("Escrow Agreement”). In accordance with the Regulation 17(3)
(a) of the SEBI (SAST) Regulations, the Acquirer has made therein a cash deposit of ¥ 1,41,00,000
{Rupees One Crore Forty-One Lakh Only) in the Escrow Account, which is more than 25% of the
total consideration payable in the Offer, assuming full acceptance. In terms of the Escrow Agreement,
the Manager to the Offer has been authorized by the Acquirer to operate the Escrow Account in
accordance with the SEBI (SAST) Regulations. The cash deposit has been confirmed by the Escrow
Banker by way of a confirmation letter dated January 10, 2024.

The Acquirer has duly authorized the Manager to the Offer to operate and realize the value of the
Escrow Account in terms of the SEBI (SAST) Regulations.

The Acquirer has confirmed that it has adequate financial resources to meet the obligations under
the Open Offer and has made firm financial arrangements for fulfilling the payment obligations under
this Dpen Offer in terms of Regulation 25(1) of the SEBI (SAST) Regulations and the Acquirer is able
to implement this Open Offer.

After considering the aforementionad, CA Rutwvik 5. Thakkar, proprietor of Rutvik 5. Thakkar & Co.
Chartered Accountants, FRN: 136756W, having its office at 203, Scarlet Gateway, Opp. Riviera
Antilla, Prahaladnagar, Corporate Road, Satellite, Ahmedabad - 380015, Gujarat, India. Tel. no.
073-48917200, email id: rutvikt@gmail.com, by their certificate dated January 06, 2024 bearing
LIDIN 24142191 BKAFOUTG4T have certified that the Acquirer and the PAC, have made firm financial

arrangements to meet their financial obligations under the Open Offer.
(Conlinued nest page...)
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Based on the above, the Manager to the Offer is satisfied about the ability of the Acquirer and the
PAC to implement the Offer in accordance with the SEBI (SAST) Regulations. The Manager to the
Offer confirms that firm arrangement for the funds and money for payment through verifiable means
are in place to fulfill the obligation under the Open Offer.

In case of upward revision of the Offer Price and/or the Offer Size, the Acquirer shall deposit
additional appropriate amount into an Escrow Account to ensure compliance with Regulation 18(5)
of the SEBI (SAST) Regulations, prior 1o effecting such revision.

STATUTORY AND OTHER APPROVALS:

As of the date of DPS, to the best of the knowledge of the Acquirer and PAC, there are no statutory
approvals required by the Acquirer and PAC to complete the Underlying Transaction and this Open
Offer, except for the approval of shareholders of the Target Company for the proposed preferential
issue and receipt of in-principle approval from the Stock Exchanges. If any other statutory approvals
ara required or become applicable prior to completion of the Offer, the Offer would be subject fo the
receipt of such statutory approvals.

Mon-resident equity shareholders who wish to tender their equity shares in the Target Company in
this Offer will be required to submit all the applicable RBI approvals that they would have obtained
for acquiring the Equity Shares of the Target Company. In the event such RBIl approvals are not
submitted, the Acquirer reserves the sole right to reject the Equity Shares tenderad in the Offer,

In terms of Regulation 23 of the SEBI (SAST) Reguiations, in the event that the approvals specified
in this DPS or those which become applicable prior to completion of the Open Offer are not received,
for reasons outside the reasonable control of the Acquirer and PAC, then the Acguirer and PAG shall
have the right to withdraw the Open Offer. In the event of such a withdrawal of the Open Offer, the
Acquirer and PAC (through the Manager) shall, within 2 Working Days of such withdrawal, make
an announcement of such withdrawal stating the grounds for the withdrawal in accordance with
Regulation 23(2) of the SEBI {SAST) Regulations.

Subject to the receipt of the statutory and other approvals, it any, the Acquirer and PAC shall
complete payment of consideration within 10 Working Days from the closure of the Tendering Period
to those Public Shareholders whose documents are found valid and in order and are approved for
acquisition by the Acquirer.

Where any statutory or other approval extends to some but not all of the Public Shareholders, the
Acquirer and PAC shall have the option to make payment to such Public Shareholders in respect of
whom no statutory or other approvals are required in order to complete this Open Offer.

in case of delay in receipt of any statutory approval(s) becoming applicable prior to completion of
the Offer, SEBI may, if satisfied that the delay in receipt of requisite approval was not due to any
willtul default or neglect on the part of the Acquirer or PAC fo diligently pursue the application for
the approval, grant extension of time to the Acquirer and PAC for payment of consideration to the
Public Shareholders of the Target Company who have accepled the Offer within such pericd, subject
to the Acquirer and PAC agreeing to pay interest for the delayed period as directed by SEBI in terms
of Regulation 18(11) of the SEBI (SAST) Regulations. Further, if delay occurs on account of wilkful
default by the Acquirer and PAC in oblaining the requisite approvals, Regulation 17(9) of the SEBI
(SAST) Regulations will also become applicable and the amount lying in the escrow account shall
become liable to forfeiture.

There are no conditions stipulated in the SSA between the Acquirer and the Target Company, the
meeting of which would be outside the reasonable control of the Acguirer and PAC and in view of
which the Offer might be withdrawn under regulation 23(1)(c) of the SEBI (SAST) Regulations.

TENTATIVE SCHEDULE OF ACTIVITY:

| Activity

| 1ssue of Public Announcement

| Publication of this DPS in newspapers

| Last Date of filing of Draft Letter of Offer with SEBI

 Last date for Public Announcement for competing offer
Last date for receipt of comments from SEBI on the draft letter of

| offer (in the event SEBI has not sought clarification or additional
information from the Manager to the Offer)

|dentified Date*

| Last date for dispatch of the Letter of Offer to the Public

| Shareholders

| Last date by which a committes of independent directors of the
Target Company is required o give its recommendation to the

' Public shareholders of ihe Target Company for this Offer

' Last date for upward revision of the Offer Price and/or the offer

| Size

| Diate of publication of opening of Open Offer public announcement

in the newspaper in which OPS has been published
Date of commencement of Tendering Period (Offer opening Date)

' Date of Closure of Tendering Period (Offer Closing Date)

‘Last date of communicating of rejection/acceptance and

completion of payment of consideration for accepted tenders or

{ return of unaccepted shares

Day and Date*
saturday, January 06, 2024
Friday, January 12, 2024
Friday, January 19, 2024
_Monaay, February 05, 2024

Monday, February 12, 2024

Wednesday, February 14, 2024
Thursday, February 22, 2024

Monday, February 26, 2024

Tuesday, February 27, 2024

Wednesday, February 28, 2024

Thursday, February 29, 2024
Thursday, March 14, 2024

Monday, April 01, 2024

www . readwhere. com
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Last date for publication of post Open Qffer public announcement :
in the newspaper in which DPS has been published Monday, Al 06. 2624

| Last Date of Filing the Final report to SEBI Muonday, April 06, 2024

*The above timelnes are indicative (prepared on the basis of himelines prowided under the SEB!
(5AST) Reguwations) and are subject fo receipt of statutory! reguiatory aporovals and may have
to be revised accordingly. To clarify, the actions sef out above may be completed prior to their
comesponding dates subject to comphiance with the SEBI (SAST) Regulations.

*Identified Dafe is only for the purpose of determining the Eguity Shareholders of the Target
Company as on such dale to whom the Letter of Offer would be sent by emall, It (s clariffed that
all the shareholders holding Equity Shares of the Targef Company (registered or unregisfered)
(except the Acquirer, PAC and promater and promoter group of the Target Company) are eligible fo
participate in this Offer any lime belore the closure of this Offer,

PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON RECIEPT OF LETTER OF
OFFER:
All the Public Shareholders of the Target Company, whether holding the Equity Shares in physical
form or dematerialized form are eligible to participate in this Offer at any time from Offer opening
date to the Offer closing date ("Tendering Period™) for this Open Offer.
Persons who have acquired Equity Shares but whose names do not appear in the register of
members of the Tarpet Company on the ldentified Date or unregistered owners or those who have
acquired Equity Shares after the ldentified Date or those who have not received the Letter of Offer,
may also parficipate in this Open Offer. Accidental omission to send the Letter of Offer to any person
to whom the Offer is made or the non-receipt or delayed receipt of the Letter of Offer by any such
person will not invalidate the Offer in any way.
The LOF shall be sent through electronic means to those Public Shareholder{s) who have registered
their email ids with the depositories and also will be dispatched through physical mode by registered
post / speed post / courier to those Public Shareholder(s) who have not registered their email ids
and to those Public Shareholder(s) who hold Equity Shares in physical form. Further, on receipt of
request from any Public Shareholder to receive a copy of LOF in physical format, the same shall be
provided.
As per the provisions of Regulation 40(1) of the SEBI LODR Regulations and SEBI's press release
dated December 3, 2018, beanng reference no. PR 49/2018, requests for transfer of securties shall
not be processed unless the securities are held in dematenzalised form with a depository with effect
from Aprl 01, 2019. However, in accordance with the circular issued by SEBI bearing reference
number SEBYHO/CFDY CMD/CIR/P/2020/1 44 dated July 31, 2020, shareholders holding securities
in physical form are allowed to tender shares in an Open Offer. Such tendering shall be as per the
provisions of the SEBI (SAST) Regulations. Accordingly, Public Shareholders holding Equity Shares
in physical form as well are eligible to tender their Equity Shares in this Open Offer as per the
provisions of the SEBI (SAST) Regulations.
The Public Shareholders may also download the Letter of Offer from the SEBI's website (wianw.
sebi.govin) or obtain a copy of the same from the Registrar to the Offer on providing suitable
documentary evidence of holding of the Equity Shares and their folio number, DP id, client id. currant
address and contact details.
This Open Offer will be implemented by the Acquirers through a stock exchange mechanism made
available by stock exchanges in the form of 2 separate window (“Acquisition Window™), as provided
under the SEBI (SAST) Regulations and SEBI circular CIR/CFD/POLICYCELL/A,/2015 dated April 13,
2015 and CFDYDCRZ/CIR/P/2016/131 dated December 9, 2016 and SEB| circular no. SEBIHO/
CFD/DCR-ICIR/P/2021/615 dated August 13, 2021 and on such terms and conditions as may be
permitted by law from time to time.
All Public Shareholders holding Equity Shares in physical form, who wish to accept the Offer and
tender their Equity Shares can send/deliver the form of acceptance-cum-acknowledgment (which
will be annexed to the Letter of Offer) duly signed along with all the relevant documents at the
collection centre of the Registrar to the Open Offer mentioned in the Letter of Offer on or befare the
date of closure of the Tendenng Penod in accordance with the procedure as set out in the Letter of
Qiffer.
Acaquirer and PAC have appointed Pravin Ratilal Share and Stock Brokers Limited (“Buying Broker")
as their broker for the Open Offer through whom the purchases and settlement of the Offer Shares
tendered under the Open Offer shall be made. The contact details of the Buying Broker are as
mentioned below:
Name: Pravin Rafilal Share and Stock Brokers Limited
Address: Sakar-1, 5th Floor, Opp Gandhigram Railway Station, Navrangpura,

Ahmedabad - 380009
SEBI Reg. No:  INZOOD206732
Email: ce@Eprssh.com
Contact Person: Shannon Khokharia

Public Shareholders who desire to tender their Eguity Shares under the Open Offer would have to
intimate their respective stock-brokers (“Selling Broker”) within the normal trading hours of the
secondary market, during the fendering Pariod.

A separate acquisition window will be provided by the BSE to facilitate placing of sell orders. The
Selling Broker can enter orders for dematerialized as well as physical Equity Shares.

Tel No.; 079-25553758
Website: hitp:/Swww. prssb.com/

T
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The Selling Broker would be required to place an order/bid on behalf of the Public Shareholders who
wish to tender their Equity Shares in the Open Offer using the acquisition window of the BSE. Before
placing the bid, the concermed Public Shareholder/5elling Broker would be required to mark lien on
the tendered Equity Shares. Details of such Equity Shares marked as lien in the demat account of the
Public Shareholders shall be provided by the depositories to the Clearing Corporation in accordance
with SEBI circular no. SEBIYHO/CED/DCR-YCIR/P/2021/615 dated August 13, 2021.

The cumulative quantity tendered shall be displayed on the BSE website (www.bseindia.com)
throughout the trading session at specific intervals during the Tendering Period.

The Public Shareholders may also download the Letter of Offer from the SEBI's website i.e. www.
sebi.gov.in or Manager to the Offer website 1.e. www.vivro_net or obtain a copy of the same from the
Registrar to the Offer on providing suitable documentary evidence of holding of the Equity Shares
and their folio number, DP identity-client identity, current address and contact details.

The process of tendering Equity Shares by the Equity Shareholders holding in demat and physical
Equity Shares will be separately enumerated in the Letter of Offer.

THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE
AVAILABLE IN THE LETTER OF OFFER THAT WOULD BE MAILED TO THE SHAREHOLDERS OF
THE TARGET COMPANY AS ON THE IDENTIFIED DATE.

OTHER INFORMATION:

The Acquirer and PAL accept full responsibility for the information contained in this DPS and PA (other
than such information as has been obtained from public sources or provided by or relating to and
confirmed by the Target Company and/or the Sellers) and undertake that they are aware of and will
compldy with their obligations as laid down in the SEBI (5AST) Regulations in respact of this Offar.
The information pertaining to the Target Gompany and/or the Sellers contained in the PA or this DPS
or the Letter of Offer or any other advertisement/publications made in connection with the Open Offer
have been compiled from information published or provided by the Target Company or the Sellers,
a5 the case may be, or publicly available sources which has not been independently verified by the
Acquirer or the PAC or the Manager The Acquirer, the PAC and the Manager do not accept any
responsibility with respect to such information relating to the Target Company and/or the Seflers.
This PA is available and this DPS is expected to be available on SEBI's website at www.sebi.gov.in and
on the website of Manager to the Offer at www.vivro.net.

In this DPS, all references to (i) "I or “INR" or Rs. are references to Indian Rupee(s); and (il) "USS"
or “USD" are references to United States Dollar(s)

Pursuant to Regulation 12 of SEBI (SAST) Regulations, Acquirer and PAC have appointed Vivro
Financial Services Private Limited, as the Manager to the Offer as per the details below;

VIVRO

VIVRO FINANCIAL SERVICES PRIVATE LIMITED

Address: Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre,
Paldi, Ahmedabad - 380007, Gujarat. India.

CIN: UG7120GJ1996PTC029182 | Tel No.: 079- 4040 4242,

Email: investors@vivro.net | Website: www.vivro.net

SEBI Reg. No. MB/INMODDD10122 | Contact Person: Shivam Patel

The Acquirer and PAC have appointed Accurate Securities & Registry Private Limited as the Registrar
to the Offer as per the details below:

Accurate.

ACCURATE SECURITIES & REGISTRY PRIVATE LIMITED

Address: B 1105-1108, K P Epitome, Nr. Makarba Lake, Nr. Siddhi Vinayak Towers,
Makarba, Ahmedabad - 380051,

CIN: U74900GJ2013PTCOT 7829 | Tel No.: +91-79-48000319

Email: investor@paccuratesecurities.com | Websile: www accuratesecurities.com
SEBI Reg. No. INROOO004173 | Contact Person: Ankur Shah

Issued by Manager to the Offer
For and on behalf of the Acquirer and the PAC:

Acquirer PAC

5d/- G-

Amit Mansukhlal Mehta Vaishall Amit Mehta

Date: January 11, 2024
Place: Rajkot

AdBaaz



